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. RESERVE BANK OF INDIA

(Exchange Control Department)
NOTIFICATION
Mumbai, the 3rd May, 2000
No. FEMA 15/2000-RB

G.5.R. 402(E).—In pursuance of clause (h) of Section 2 of the Foreign Exchange Management Act, 1999
| (42 0f 1999), the Reserve Bank notifies debit cards, ATM cards or any other instrument by whatever name called that can
" be used to create a financial liability, as “currency’.

| ‘Ther shall come into effect on the 1st day of June, 2000,

. [F. No. 1/9/EC/97]
P. R. GOPALA RAQ, Executive Director

© 1319 GI/2000
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NOTIFICATION
Mumbai. the 3rd May, 2000
No. FEMA 16/2000-RB

G.S.R. 403(E).—In pursuance of the provisions of Section 3 of the Foreign Exchange Management Act, 1999
(42 of 1999). the Reserve Bank is pleased to permit—

1) any person, to receive any payment

a) made in rupees by order or on behalf of ‘a person resident outside India during his
stay in India out of rupee funds provided by him by sale of foreign exchange to an

authorised dealer or a money changer in India;

b) made by means of a cheque drawn on a bank situated outside India or a bank draft

or travellers cheque issued outside India;
c) made in foreign currency notes directly from out of India;

subject to the condition that the foreign exchange received pursuant 10
clauses (b) and (c) shall be offered for sale or caused to be offered for sale
to an authorised dealer or a money changer within seven days of receipt

thereof;

d) by means of postal order issued by a post office outside India or by a postal

money order issued by such post office.
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2) a person resident in india, to make any payment in runees
i) towards meeting expenses on acccunt of borrding. lodging 2nd services related
thereto or travel to and from and within India of a person resident outside India

who is on g visit to india;

i) to a person resident cutside Indiz, by means of a vrossed cheouz or 2 drafl as
consideration for purchase of gold or siiver in sy forny impﬂﬁmi by such person
in accordance with the terms and conditinns impesed under any order issued by
the Central Government under the Foreign Trade {Developiaent and Reguiations)
Act, 1992 or under any other law, rules or regulations for the iime being in force;

3) a company in 27 resident in Ingdia, ‘o make paymen! in rupees {6 it3 whole time director

whe is resident outside India and is on a visit to India for the company’s work and is
entitled to payment of sitting fees or commission or remunergtinzg, and travel exponses (o
and from and within Indie, in accordance with the provigions contained in the company's
Memorandum of Association or Articles of Associstion or in any sgreemesnt eatered 1o
by it or in any resolution passed by the comnpany in general meeting or by its Board of
Directors, provided the requirements of any iaw, mies, regulstions, divecsions apphicable
for making such payments are duly complied witi.

They shall coms inmo elfcet on ihie Ist day of Junz. 2000

7 No. 1/9/EC/97)
2 R, GOrALA RAG, Executtve Director

ST
oag, 3 |/, 2000
o, W 17./2000- 30
TLFTRL. 404( 37 ). — Fordeft a1 waiy SifafPrd, 1995 (1999 1 42) &) WIT 3 ERT VS0 VARl i 780 9 §N
frord e wF g0 e v S R e v A0 A @ (W), <) iR (= gra e 1A wivey frefataa @ ard e
§ o M foRelt oft 9 39 W oy Tl 8

) S SR ST A, O el YeH d TR o ST A9 arEr
YIH A G,



[um [1--avs 3] T T TR : SR 5

W) W, AU 3G Yer W 93d Rl Y S & siarta et Free
mmﬁmﬁaw%mﬁw@ﬁwmwﬁ
e v

i) A, T AT Y2 S R v 3egar 35 TR Y R S
T T A 2GR A 9GS TUT S T Ry €

F wEw! §H, 2000 F T EN
[ |, 1/9/% |i/97]

W, S TN UE, sTers R

NOTIFICATION
Mumbai. the 3rd May, 2000
No. FEMA 17/2000-RB

G.S. R 404{E}.—In exercise of the powers conferred by Section 3 of the Foreign Exchange Management Act,
199 (42 of 1999), the Reserve Bank hereby directs that the prohibitions imposed by clauses (b). (c) and (d) of that
section shail not apply to any transaction entered into 1n Indian rupees by or with :

i) a person who is a citizen of India, Nepal or Bhutan resident in Nepal or Bhutan;

ii) a branch situated in Nepal or Bhutan of any business carried on by a company or a

cerporation incorporated under any law in force in India, Nepal or Bhutan,;

iit) a branch situated in Nepal or Bhutan of any business carried on as a partnership

firm or otherwise, by a citizen of India, Nepal or Bhutan.

They shall come into effect on the Lst day of June, 2000

{F. No. 1Y9/EC/97)
P. R. GOPALA RAQ, Executive Director
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NOTIFICATION
Mumbai, the 3rd May, 2000
No. FEMA 18/2000-RB

G.S.R. 405(E).—In pursuance of clause (a) of Section 3 of Foreign Exchange Management Act, 1999 (42 of
1999). the Reserve Bank of India is pleased to permit any person to buy from any Post Office. 1n accordance with any law
or rules made thereunder for the time being in force, any foreign exchange in the form of postal orders or

money orders.

They shall come into effect on the 1st day of June 2000.

[F. No. 1/9/EC/97]
P. R. GOPALA RAO., Executive Director
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3yt 2
(fafar 52) ay;

AT fFRyr G ¥ stala wsiiga Bl doma By
B fendt st Shael) o Qv sitvamar afiaihita SHa
T mw/fawma

1. Prdt Sftyererat uftadsity B et wrafAaa

D "R 33 Aierar & siaefa ad dsiiptr GXel e fEeE, &G
TR ST+ % AT ail aR@edt N Bawd @) wds v swmi ¥ fore aredl
WRAIRT 2R FafRa Ad & mrear @ ad A 9 sndaT a7 aar & iwd dw
¥ ey 7 savas gAsh 7€ 2@l uT ST Akt ganr s gann

2) Rre | F sicnky Twd A mia 317aRT gsTr sigsT ARl weara
Faeres fdh sy #ust 3 Sradialftadrr fEEw o wds ane & AEIRIYTST
Rl Fwesit # 93ig qonal & apag 31 w3

3) W RFEE H et DA @ wdx ¥ e Rt oy @
IR TART AT AT & \rean F ERe 9 05y [Bysy g e i fer il
Wt sarardy ) Al vir@n & @iy i enf T Fife 1 3 /A e

4) RS RN dEi Ry gRrgRT ol fmhng B pa 31T
fer=it Heammer Freiss % yedes SwanT 3 geer aiRa O St el dae)
BT ST uREd e fE3+Ri &) yeds saar N T g ar §fFad) ol & 109 arerar
THAT T & 10% (X6 Rreren & a1fim . 98 el oilk 7wy & oo e
TEETT FEremsifERell e FRwmt B 2y @@ B Mot gor wiftr
UREHT BI85 g gwar o gaar sRad) 4l sl gawar ge % 24
gfrere @ s1fers 9 e,

Feret w0 Aures § @ nid 24 yRwicr & Gar @ GRS a9 IGF
FRY® W 3RT 95T ufitd &3h 3IX 3IW dFeT F gag H S G 3w gy
BRI @S Weanew niiT &@h 40 YR se ana ¥
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TIENTHIT

fakelt deama FRwer ot aifter ofer & Isaas Qiar & o %
e s@i graffe iR dilor AT GAF @ g fee e PRt g
i@ty BAMA @y s far menn | aaiffiasas) zsnan Sar
el deamea Rl wro swada (iteen  fEr, ee
fEuifbredl Wk ik -saldas aig ¥ e e e wnfba 48
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5 I uShige fakel daanma Fage &1 59 e F 39017 1(4) # Fis
I HHT 6 30 sl @raviereraar & wread A IRgass Wiy &t &
R ARERRT BT o wdsd @ argaky ) & s gmd ¥ )

2. USitgra farkeit deamma Favmest g srataRad-i

Eaait ol wls o @) @ wrar w9 3 T am wa

RSré d% w8 Arar ¥ sianfer doliea fARel gwama FYee o anids
LT I, IR el o @i @ @ @ d@afd mifkadt sl g
FLAR & fAe BH) it s & i wrar ¥ el ger arar sikveremEr
AR TAT @rer Wrer #Y ARy FrefiRad vl & endl= X gwar &

i) @rer # lfer wrary AT A7e 7R anas AT war @i gy
W fagy fre e Quaiafiadr fBd=30 % fag sunat (FT F Aqx)
T SIHT HIF JI1€ TNy |

i) ASH S UG | W BT graurdr ¥ erai sy @iy a Gy
H IFAT PIA/aRadNg AT ) wids B AT ar e 9T I
BT Ay & e frar s |

i)y  USEHT RN dean Fave & [Re) gur amr @ [ e @
el deanmy s & 31frad s wrar & siafi & s gFHar
8 31l 718 siergur Rrada e ¥ o} f&sar s gwar @)
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3. yrvfEdad & faa svmt o fangor

fErar wiftiger sarard &) afne yiar &g goshige kel dwama Haws
Hr r/ufiEdHg fEdad & fraa e sunAl & FUser (@ JraE & aiR) araar
faghl 1t @) fras ufer o @Rl g @rar swaEr iFa) sear @irr § oS
HI F AFART X GaHem & |

4. owfoaw oty FRdyrant gy fAagr

1) frsd 9% Y wrif 93, 5 as ravas usn, 3Ea ST § ol
frrmif@afaa & 3 o [ @ & e YU e uREuf gaw
ST 77 G@faanT gevs @ S G 3-any @ A & gEue vy
=l Teanma FaweE & 7 7 Q& 7 9S8, AR garT &
qHar s

) VIR I s &l Frarar and ARl i, ar
i)y VT ¥ 5T USiPa wig U R,

agt QGr Ay AT AT 99T F ArEEH T IR F 6T JaE
¢, ST B % ar ard) m8 FRE 8 O Bar g,

2)  IU-W (1) F A Rl yra =Y & e Rod I @ a9 &
ARAH T MAGH fHar S |

3) 3w (1) F i TRy 9 F fore ergwa faer va yaw fRad)
gSir ¥ 5% ( wiw ufkreren =r A aRc St ' s yRad fEaai
B gOE QAT & T oA & 59 (WiT ylRiern & aifg 38 win i 5w
Iyt & W1 F 3w f?mZ% fafide gng 3=an A ¥ sifte off ag
B |
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1. AfarE vradrr s foker feoa fnfaa ferg Aeafafae ot & oni
Tl ArTaTireT R a9 ¥ IS wold & AgH § R yRa Suat
& AR 3iyererar uRada fedail & wafama st gwary

D

iii)

iv)

frare) yretafareT fega fAnfaa e ¥ Qe ¥ ofaia o)
MARE Y BdER & $9 3 Oy ¥ deftm oy aqt & &
e wftrma ol & T i AR w1 € 99 59 gk Gis
TS @I P AEGH V6 379 G T T T

TeaTada 3 YT AAE B MK X ydw sifarar widrr
srerar faeT e frmfaa e 51 Bt vl 9 % @ T
R BT Yl Hod W Su FRT S 6y T 9t F gwar
He & 5 giaera ¥ o1fus T8 o

TEET 3 rgearadT QA B R X yols 1fyarst 9y
3rgar faer Raa ffaa e s @O ™ sftedy feaad &t
T @ T gohel o e Sy &1=7 ST & 7 giadHg
o’ & yoiehs F@e & gwar 5o @ 5 Wi ¥ 31U 7 o

HUH & @I T IR FT F GHA HoT HUA @ qher G F 10
gicrera ¥ 1Y 7 o Tur uRadarg fededl & wds % uHey 7 ot
AfFardt IRl @ faRer fRua fafaa G 5T @ @ T
el &t 1% sEar & $ gl gou wRadaa fEaest o
T FEeT & gHal 5o & 10 uierd { 31y o
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V)

vi)

vii)

Tord, 59 @ & Gk 10 gﬁr&mﬂy&sﬁmm@rwf@%
H 24 YRIRTT OF ST ST OHAT § 919 ¥ o GERR Wik #ger
T QT T B a9y Saey wiike far war o

A FH G JreT Y T A T 9 F YA g7 o

R 3ireTear fEdwil & @i & e Jram O Rafg & wra &
T T TPRIE/REHISTIR T |- wifta ARl ¥ swear g
AT Areal F SRY ARl g 7 staw faywor sy 6 S & Siw
IR & @A JeAga & MR YT 4T 379 F9or § =) ¥ o,
JTerET S AAV/EIT ) WO AYAEIT MR UL F ME B T
IHHT YrraE Haud afFalt wrRdrafaer fRaa ffmfra e &
YRT # @ T SR TR SR/ SRS AR TSI
TANRTHIR @iy 7 wnfie e ¥ fasgr swar &

faser feara fRmfaa e § 1fFargt W &t wiftanfse 60 wfaera
¥ H9 oy O fakwr fRaa fmfaa e ot sad &6 e
TIRAT HT YA THH I ¥ |

R 1 # e witga sl @t fs v & gred safaT s
AR X J&F AEgaus, WA Rad J (et g faam), X7 sy,
Had = RO yga & e frefaRes <8’y s

%) e Wy sar faker fae fmfas e o 9w )

TS Afard areata/fader o famfaa faera w0 @R sitverear av
T PR /eEar fEdwil it HuHaR ST 3R IR gHar 5o |

TRAT sitvergar fEd=Rt wt famtafaaaar

¥ I iyt v Rmuystar

'Y QST & Sfanta IfareY 9y Igar fader fega fanfaa ferg 5o

8 YRAT U F @R T R 3iyetEr B &t fadafiyesar 9 g
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fAaer Ofedl (@ oM & T @ 1 1§ eyt sl &t Alks
TrET & e % e sgAfa & st aedt s,

F) 6 5 F wds siveTedr fEEudl F S weeewe wny §
it SR ¥ o & ¢ o g It ady 3ryar fayr e
i ey FeTe & SIRIREESI TTd H STar &l & i, sigar

@ o I @ gl vetar fEaER ) uldk AyenEd iy
T o ¢ §, ge e gy oar ey faa i e
v ¥ faocy T 30F TTBETT STUar SHeIEHIAR Q@Y A STEr
&I & fAw, sperar

M e R sirveTdar fEdTd #F @l yeEds SR R % 1 ©,
gel oifaral WA g faRyr fagg ffmfaa e Ay &

fameT a3 fyr &1 ey 7 fayaor smear 3u6 TR/ IEEeHe Y
THRIIRET AT Wi § A & H 9 |

ST 4
(R 5(3)i) 2]

AT I G frardt wrta swar faeyr few
i fer oo fraafadig fededt o &g ot ey

1 wfaug shafaat & PRvfsdat & wdie w ity

g AT % et fRE vty o 3 IRt arar aigdaty et o
TR T F A ARk g% (9T b B srar Y uet o ovwar HRvarTar wrat
T aIfas YUK HER Gar WH B3yt & fFaior # gew o sar faaw
SRR & ST HT Hd HIA oY |

TSI ¥ YO F YA F e ey g wRER # ek &1 &,
snarsraaftisas af e, Tgr, gail, onfk @ famior snfier a8t e

1319 GI/72000—6



42 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—Skc. 3(i)]

2. et arelte sl 3 dradtaftadie Rdad @t
i sttvaar famt &g srguia

ydaer T 1 & et o Srferardt Wt srerar e e fmife e
far fFdt QW F ST e wT R W U F EY Iwar
iRadiT e Tik gsar § 9 ¥ gidfaw el s swear st amar
e (TEe) Forfe o sy vy et

3. Yaufiadia fdeit @ i @ g grar @ ader

SITEETT MR YT Fralt WIAT &0+ 3 Q3T 3rerar aiadig fEaalt
F TR ¥ AT yRreer & fer & erarah faker ¥ grar=y ST argAl & Ry
e fadNor ¥ Srgar Wit ST gt WRa # fRa witga 9% H, St o
ATHET &1, T T TS/ AR T/ RIS A CHST/ IR I W
e faferd § & s

a3, Jurer T e ¥ e W R sifvard vy e fFofaa
e % WY F AIengd g IR WX R R dU § @ik T et
SrraT uRardA fedwit i T ¥ Rre R Y ik @t yare JrHr A
AR ¥ 3T et gwr & onaes fadwor ¥ & € & Jwdnd |

4. vt srerar uiadi et o fastvafivaasa 3 ya wivwt

) T AT SRy ¥ MY IR & e srerar wftadig fEaRi &
afRgaaar TRT (SN] &3 @Y BeEY) X AW H Haer TR
QT 7 S ST & SAT ST wE-Hia el S I TERIIREERIR
@Y 3 e FIfrat 3 ¥ AT T O Tt STet - HRRe @ ST
TR TR R CIRNERIRTAAR @y # wie &t
aTgar enas fadwor o ¥ @ wé oawt fpor % fawey W I
TR ST TTHALHSR WY H ST f&ar s

i) % AT ¥ et Yt erwar wRadHe Al # frf ot
3R 3% T YN g ¥ Fakwr F werards 3 eigafey T @ S
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e Y we Tar a1 fadt safam g
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FeerRiratel # S-S FraeT ST 95 § T 3§ 100% %o Al
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1) 2ré siferard) sy srear fae feare Frfir Feer fam &E
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i)  9YRT ¥ g & % B Susw 3R S By 7Y 9,

i) T @R R AT Y s W Sl 49 & IuFAT § AR,
FIN UG @OT A T Hivaey afzw ¥ fauifita waf &
SEGIEE AR A

2) g o fard wrdg owar faawr fma ffaa Mg eard)
Aifea singfoat (ames wfnfoal & S, Tor f&a, sG] IRefE
faferal & gfee, e fere 7w gt yreefe fAiaEt & gfe siemeEr g
FroEvaee YA & Ha @ gl esar $

3. whaufdwe & a1 adat

1) ¥ ITEYE ¥ yragEr & oferia gfengforat wlieT arar & dSigser
fael deame frrms R giegfaal & @ik % e e = ar g AfeT
AT 3 ST 3N Ao H § verar g 2 F Gu 2 & AR Red Y
TR ¥ et witge sl it it vy & fagel gearma s sRy @Rt
T2 T T ey srgar Sifardt vuar @y H anfia i # g e

2) F9 Y H UMW 2 F ITUW (1) F AT q@EcAE ImER 1
giforar e areT S siHare R argdr fader e fFmfad e ar o
AT AT w6 SRy AEE AN BT AT SN SRl I hE ST
TASTRRAN AT/ AT W & e fafrat f & sy &0 |

3)  EY Y % YU 2 & IT-YI (2) F AT IWEwETHI M X
yfeferdt & @l Faren sfqarelt Wit srerar faver Ruaa ffaa faery
I AT A7 WAT=T dfeT qegal & Sty eigs faueer sRT O Sy Ry
THEHETTRMR/ TARTR TRIREHAY TRIREHRIE @ra ¥ wiita FREi 7 3
HL |

4. wfogfaat st faent & fog swufa

9 Y & AR YAl @iEAarer WRd ¥ 95 Har w1 6 o
e (@) fFE AargamreT TraR IR # fEE USiied 91aT & & ARgH ¥ )
yionffear 99 T &, e (@) e fAfET ¥ gfae gadidx emar
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TERE F g F AT g gfingfrat gomr faw ed 9% @1 530 <
TFHEaT Y

5. ot Q/ufivaaar w3 yra wiytat st fagmovsn &

i) T4 F JFER it Iaaaey dsiiga faReh S v &
"AST ® 87 3 F ITWRT (1) W ST gitga smard & Ak o sy
ufigraar & fager IR (T gE & 91%) H YN0 H SIHART & gHd § agar
I 2 F YU 2 % IYEYT & TR Forwft Fear v 5y @ 7Y faken
ST @Y 19 ar Afard voar @y | o1 @t yfingfodil & fssaraiasaar & faaw
TRT &7 ST &Y & ST AR & Tt §

i) W4 F IgER wfgfodl @ g staErer Aifart R srar
faRyr R e frerg & awer § Qdt gfayfodl &t fasrefioeaar & faar
TR (FT GHH & 9qIR) F -

F) O fefa o e Ay & THeiEEsnT @ ® 6 S1AT &y S
TEHAT & er Far T gRnfEl F @l F AT s HeiieEeR  ny #
yie fAfaa & ¥ 5oy ar g, ererar

@ e a9 gl € @R E R e wEenieh ara # ¥
forar Ty ar, get e A atar oy e fAnfaa g & Gy
YT IEF TASNIBN T TRIRTHIIIR T A STHT & SN SHal &, o79ar

™ e gAY @ 3R I 2 F 30N (1) F SIOR TGEET F
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SR otaw fagwor ¥ fFar ar &, 9% o URT % &R fywor semEr
ifvary wRarg amwar faiyr fag fofaa e ¥ e 9T 366
TRIE/ THETARTRY/ AT/ TR QEHTR/ TATREAST @i & STHT &Y
I EHA
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T 3MH 1

Tamt srfraredy gru wita & frard fed safaa &t wa ¥ wiga
& ST & vradt & staorss fog e
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3. | shaRily3rafifad o <
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G.S.R. 406(E).—In exercise of the powers conferred by clause (b) of sub-section (3) of Section 6 and Section 47
of the Foreign Exchange Management Act, 1999 (42 of 1999). the Reserve Bank makes the following regulations to

NOTIFICATION
Mumbai. the 3rd May. 2000
No. FEMA 20/2000-RB

prohibit. restrict or regulate, transfer or issue security by a person resident outside India, namely :

1. Short title and commencement :-

(1)

These Regulations may be called the Foreign Exchange Management (Transfer

or issue of Security by a Person Resident outside-India) Regulations, 2000.

)

They shall come into effect on the 1st day of June, 2000 .

2. Definitions :-

In these Regulations, unless the context requires otherwise, -

®
(if)

(ii)

(iv)

V)
(vi)

(vii)

(viii)

* Act' means the Foreign Exchange Management Act,1999 (42 of 1999);

'Capital' means equity shares, preference shares, convertible preference shares,
and convertible debentures;

‘registered Foreign Institutional Investor (FII)’ means the foreign institutional
investor registered with SEBI,

'Government approval' means approval from the Secretariat for Industrial
Assistance (SIA), Department of Industrial Policy and Promotion, Government of
India or as the case may be , Foreign Investment Promotion Board (FIPB) of the
Government of India,

'Indian company' means a tompany incorporated in India;

‘Investment on repatriation basis’ means an investment the sale proceeds of which
are, net of taxes, eligible to be repatriated out of India, and the expression
‘Investment on non-repatriation basis’, shall be construed accordingly;

Toint Venture (JV) and Wholly Owned Subsidiary shall have the meanings
13spectively assigned to them in the Foreign Exchange Management (Transfer and
Issue of Foreign Security) Regulations, 2000;

‘Non-resident Indian (NRIY’, ‘Overseas Corporate Body (OCB)’, shall have the
meanings respectively assigned to them in the Foreign Exchange Management
(Deposit) Regulations,2000.
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(ix)  ‘SEBI’ means the Securities and Exchange Board of India established under the
Securities and Exchange Board of India Act, 1992 (15 of 1992);

(x)  'Secretariat for Industrial Assistance" means Secretariat for Industrial Assistance
in the Department of Industrial Policy and Promotion , Ministry of Commerce and
Industry, Govt. of India;

(xi)  ‘Transferable Development Rights (TDR)’ shall have the same meaning as
assigned to it in the Regulations made under sub-section (2) of section 6 of the
Act;

(xii)) The words and expressions used but not defined in these Regulations shall have
the same meanings respectively assigned to them in the Act.

3. Restriction on issue or transfer of Security
by a person resident outside India :-

Save as otherwise provxded in the Act, or rules or regulations made thereunder, no person
resident outside India shall issue or transfer any security:-

Provided that a security issued prior to, and held on, the date of commencement of these
Regulations, shall be deemed to have been issued under these Regulations and shall accordingly
be governed by these Regulations; '

Provided further that the Reserve Bank may, on an application made to it and for
sufficient reasons, permit a person resident outside India to issue or transfer any security, subject
to such conditions as may be considered necessary.

4, Restriction on an Indian entity to issue security
to a person resident outside India or to record a
transfer of security from or to such a person in its books :-

Save as otherwise provided in the Act or Rules or Regulations made thereunder, an
Indian entity shall not issue any security to a person resident outside India or shall not record in
its books any transfer of security from or to such person:-

Provided that the Reserve Bank may, on an applicat\ion made to it and for sufficient
reasons, permit an entity to issue any security to a person resident outside India or to record in its
books transfer of security from or to such person, subject to such conditions as may be
considered necessary.

5. Permission for purchase of shares by certain persons resident outside India :-

(1) A person resident outside India (other than a citizen of Bangladesh or Pakistan or Sri
Lanka) or an entity outside India, whether incorporated or not, (other than an entity in
Bangladesh or Pakistan) , may purchase shares or convertible debentures of an Indian company
under Foreign Direct Investment Scheme, subject to the terms and conditions specified in
Schedule 1.
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(2) A registered Foreign Institutional Investor (FII) may purchase shares or convertible
debentures of an Indian company under the Portfolio Investment Scheme, subject to the terms
and conditions specified in Schedule 2.

(3) A non-resident Indian or an overseas corporate body may purchase shares or convertible
debentures of an Indian company —

(i) on a stock exchange under the Portfolio Investment Scheme, subject to the
terms and conditions specified in Schedule 3; or/and

(ii) on non-repatriation basis other than under Portfolio Investment Scheme,
subject to the terms and conditions specified in Schedule 4.

(4) A non-resident Indian or an overseas corporate body or a registered FII may purchase
securities, other than shares or convertible debentures of an Indian company, subject to the terms
and conditions specified in Schedule 5.

6. Acquisition of right shares :-

(1) A person resident outside India may purchase equity or preference shares or convertible
debentures offered on right basis by an Indian company which satisfies the conditions specified
in sub-regulation (2).

(2) An Indian company which satisfies the following conditions, may offer to a person
resident outside India, equity or preference shares or convertible debentures on right basis,
namely:-

i) The offer on right basis does not result in increase in the percentage of foreign
equity already approved, or permissible under the Foreign Direct Investment
Scheme in terms of these Regulations;

ii) The existing shares or debentures against which shares or debentures are issued
by the company on right basis were acquired and are held by the person resident
outside India in accordance with these Regulations;

iii) The offer on right basis to the persons resident outside India is at a price which is
not lower than that at which the offer is made to resident shareholders;

(3)  The right shares or debentures purchased by the person resident outside India shall be
subject to same conditions including restrictions in regard to repatriability as are applicable to
the original shares against which right shares or debentures are issued:-

Provided that the amount of consideration for purchase of right shares or debentures is
paid by way of inward remittance in foreign exchange through normal banking channels or by
debit to NRE/FCNR account, when the shares or debentures are issued on repatriation basis:-

Provided further that in respect of the shares or debentures issued on non-repatﬁation
basis, the amount of consideration may also be paid by debit to NRO/NRSR/NRNR account.



{9 [I—awg 3(i)] MIA &l T . A-NRI 53

7. Issue and acquisition of shares after merger or de-merger
or amalgamation of Indian companies :-

(1)  Where a Scheme of merger or amalgamation of two or more Indian companies or a
reconstruction by way of de-merger or otherwise of an Indian company, has been approved by a
Court in India, the transferee company or, as the case may be, the new company may issue shares
to the shareholders of the transferor company resident outside India , subject to the following

conditions, namely:

a) the percentage of shareholding of persons resident outside India in the transferee or
new company does not exceed the percentage specified in the approval granted by the Central
Government or the Reserve Bank, or specified in these Regulations:-

Provided that wheie the percentage is likely to exceed the percentage specified in the
approval or the Regulations, the transferor company or the transferee or new company
may, after obtaining an approval from the Central Government, apply to the Reserve

Bank for its approval under these Regulations.

b) the transferor company or the transferee or new company shall not engage in
agriculture, plantation or real estate business or trading in TDRs; and

c) the transferee or the new company files a report within 30 days with the Reserve Bank
giving full details of the shares held by persons resident outside India in the transferor and the
transferee or the new company, before and after the merger/amalgamation/reconstruction, and
also furnishes a confirmation that all the terms and conditions stipulated in the scheme approved

by the Court have been complied with.

8. Issue of shares under Employees Stock Options Scheme
to persons resident outside India :-

(1) An Indian company may issue shares under the Employees’ Stock Options
Scheme, by whatever nzame called, to its employees or employees of its joint venture or wholly
owned subsidiary abroad who are resident outside India, directly or through a Trust:-

Provided that

a) the scheme has been drawn in terms of regulations issued under the Securities
Exchange Board of India Act, 1992; and

b).face vélue of the shares to be allotted under the scheme to the non-resident employees
does not exceed 5% of the paid-up capital of the issuing company.

(1)  The Trust and the issuing company shall ensure that value of shares held by persons
resident outside India under the scheme does not exceed the limit specified in clause (b) of sub-

regulation (1).

(2)  The issuing company shall furnish to the Reserve Bank , within thirty days from the date
of issue of shares ufidet the scheme, a report giving the following particulars/documents, -
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i) names of persons to whom shares are issued under the scheme and number of
shares issued to each of them; .
if) a certificate from the Company Secretary of the issuing company that the value of
shares issued under the scheme does not exceed 5% of the paid up capital of the
issuing company and that the shares are issued in compliance with the regulations
issued by the SEBI in this behalf.
9. Transfer of shares and convertible debentures of an
Indian company by a person resident outside India :-
(1) Subject to the provisions of sub-regulation (2), a person resident outside India holding the

shares or debentures of an Indian company in accordance with these Regulations, may transfer
the shares or debentures so held by him, in compliance with the conditions specified in the
relevant Schedule of these regulations.

@

10.

i) A person resident outside India, not being a non-resident Indian or an overseas
corporate body, may transfer by way of sale, the shares or convertible debentures held by
him to any person resident outside India:-

Provided that the person to whom the shares are being transferred has obtained prior
permission of Central Government to acquire the shares if he has previous venture or tie
up in India through investment in shares or debentures or a technical collaboration or a
trade mark agreement or investment by whatever name called in the same field or allied
field in which the Indian company whose shares are being transferred is engaged.

it) A non-resident indian or an overseas corporate body may transfer by way of sale,
the shares or convertible debentures held by him or it to another non-resident
Indian or an overseas corporate body only.

ili) A person resident outside India may transfer any security held by him, to a
person resident in India by way of gift.

Prior permission of Reserve Bank in certain cases for transfer of security :-
A. Transfer by way of gift or sale by a person resident in India
A person resident in India who proposes to transfer to a person resident outside India: -

a) any security, by way of gift, shall make an application to the Reserve Bank furnishing
the following information, namely:

i) Name and address of the transferor and the proposed transferee
i) Relationship between the transferor and the proposed transferee
iii) Reasons for making the gift.

b) any share/convertible debenture of an Indian company, by way of sale, shall obtain the
Government approval for the transfer and thereafter apply to the Reserve Bank for its
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approval, which may be granted subject to such conditions as are considered necessary by
Reserve Bank, including the price at which such sale may be made.

B. Transfer by way of sale not covered by Regulation 9 by a person resident outside India

(1) Transfer by way of sale not covered by Regulation 9 by a person resident outside
India of the shares/convertible debentures held by him to a person resident in India,
shall require prior permission of the Reserve Bank, for which application in form TS
1 may be made to the Reserve Bank.

(2) While considering the grant of permission, the Reserve Bank shall take into account
the following factors, namely:

(a) where the shares of an Indian company are traded on stock exchange,

i)

the sale is at the prevailing market price on stock exchange and is effected
through a merchant banker registered with Securities and Exchange Board of
India or through a stock broker registered with the stock exchange;

if the transfer is other than that referred to in clause (i), the Reserve Bank will
satisfy itself that the shares are proposed to be sold at a price arrived at by
taking the average quotations (average of daily high and low) for one week
preceding the date of application with 5 percent variation. Where, however,
the shares are being sold by the foreign collaborator or the foreign promoter of
the Indian company to the existing promoters in India with the objective of
passing management-control in favour of the resident promoters the proposal
for sale will be considered at a price which may be higher by upto a ceiling of
25 percent over the price arrived at as above,

(b) where the shares of an Indian company are not listed on stock exchange or are
thinly traded,

i) if the consideration payable for the transfer does not exceed Rs.20 lakh per seller
per company, at a price mutually agreed to between the seller and the buyer, based on
any valuation methodology currently in vogue, on submission of a certificate from the
statutory auditors of the Indian company whose shares are proposed to be transferred,
regarding the valuation of the shares, and

i1) if the amount of consideration payable for the transfer exceeds Rs.20 lakh per
seller per company, at a price arrived at, at the seller’s option, in any.of the following
manner, namely:

A) a price based on earning per share (EPS linked to the Price Earning
(P/E) multiple ,or a price based on the Net Asset Value (NAV) linked
to book value multiple, whichever is higher,

or

B) the prevailing market price in small lots as may be laid down by the
Reserve Bank so that the entire shareholding is sold in not less than
five trading days through screen based trading system
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¢) where the shares are not listed on any stock exchange, at a price which is lower of
the two independent valuations of share, one by statutory auditors of the company
and the other by a Chartered Accountant or by a Merchant Banker in Category 1
registered with Securities and Exchange Board of India.
Explanation:

i) A share is considered as thinly traded if the annualised trading turnover in that share, on
main stock exchanges in India, during the six calendar months preceding the month in
which application is made, is less than 2 percent (by number of shares) of the listed stock.

it) For the purpose of arriving at Net Asset Value per share, the miscellaneous expenses
carried forward, accumulated losses, total outside liabilities, revaluation reserves and
capital reserves (except subsidy received in cash) shall be reduced from value of the total
assets and the net figure so arrived at shall be divided by the number of equity shares
issued and paid up. Alternatively, intangible assets shall be reduced form the equity
capital and reserves (excluding revaluation reserves) and the figure so arrived at shall be
divided by the number of equity shares issued and paid up. The NAV so calculated shall
be used in conjunction with the average BV multiple of Bombay Stock Exchange
National Index during the calendar month immediately preceding the month in which
application is made and BV multiple shall be discounted by 40 per cent.

iii)  For computing the price based on Earning Per Share, the earning per share as per the
latest balance sheet of the company shall be used in conjunction with the average Price
Earning Multiple of Bombay Stock Exchange National Index for the calendar month
preceding the month in which application is made and Price Earning shall be discounted
by 40 per cent.

11. Remittance of sale Proceeds :-

(1) No remittance of sale proceeds of an Indian securiiy held by a person resident
outside India shall be made otherwise than in accordance with these Regulations and the
conditions specified in the relevant Schedule

(2) An authorised dealer may allow the remittance of sale proceeds of a security (net of
applicable taxes) to the seller of shares resident outside India:-

Provided -
a) the security was held by the seller on repatriation basis;
b) either the security has been sold on a recognised stock exchange in India
through a stock broker at the ruling market price as determined on the floor of the
exchange, or the Reserve Bank’s approval has been obtained in other cases for
sale of the security and remittance of the sale proceeds thereof; and
¢) a no objection/tax clearance certificate from the Income Tax authority has been
produced.
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Schedule 1

[ See Regulation (5) (1) ]

Foreign Direct Investment Scheme

1. Purchase by a person resident outside India of equity/preference/convertible
preference shares and convertible debentures issued by an Indian company

(1) A person resident sutside India referred to in sub-regulation (1) of Regulation 5, may
purchase shares or convertible debentures issued by an Indian company up to the extent and
subject to the terms and conditions set out in this schedule.

(2) If the person purchasing the shares under this Scheme proposes to be collaborator or
proposes to acquire the entire share holding of a new Indian company, he should obtain a prior
permission of Central Government if he has a previous venture or tie-up in India through
investment in shares or debentures or a technical collaboration or a trade mark agreement or
investment by whatever name called in the same field or allied field in which the Indian
company issuing the shares is engaged.

2. Automatic Route of Reserve Bank for Issue of shares by an Indian company

(1) An Indian company which is not engaged in any activity, or in manufacturing of item
included in Annexure ‘A’ to this Schedule, may issue shares or convertible debentures to a
person resident outside India, referred to in paragraph 1 upto the extent specified in Annexure B,
subject to compliance with the provisions of the Industrial Policy and Procedures as notified by
Secretariat for Industrial Assistance (SIA) in the Ministry of Commerce and Industry, Govt. of
India, from time to time.

Provided that:

i) the activity of the issuer company does not require an industrial licence under the
provisions of the Industries (Development & Regulation) Act, 1951 or under the
locational policy notified by Government of India under the Industrial Policy of
1991 as amended from time to time.

ii) the shares or convertible debentures are not being issued by the Indian company
with a view to acquiring existing shares of any Indian company.

Explanation:

A company which proposes to embark on expansion programme to undertake activities or
manufacture items included in Annexure B to this schedule may issue sharzs or
debentures out of fresh capital proposed to be issued by it for the purpose of financing
expansion programme , upto the extent indicated in Annexure B, subject to compiiance
with the provisions of this paragraph.

1319 GI//2000—8
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(2) A trading company incorporated in India may issue shares or convertible debentures to
the extent of 51 per cent of its capital, to persons resident outside India referred to paragraph 1,
subject to the condition that remittance of dividend to the shareholders outside India is made
only after the company has secured registration as an Export/Trading/Star Trading /Super
Trading House from the Directorate General of Foreign Trade, Ministry of Commerce,
Government of India, New Delhi.

(3) A company which is a small scale industrial unit and which is not engaged in any
activity or in manufacture of items included in Annexure A, may issue shares or convertible
debentures to a person referred to in paragraph 1, to the extent of 24% of its paid-up capital,

Provided that such a company may issue shares in excess of 24% of its paid up capital if

(a) it has given up its small scale status;

(b) it is not engaged or does not propose to engage in manufacture of items reserved for
small scale sector, and

(c) it complies with the ceilings specified in Annexure B.

(4)  Notwithstanding anything contained in clause (3) an Export Oriented Unit or a Unit in
Free Trade Zone or in Export Processing Zone or in a Software Technology Park or in an
Electronic Hardware Technology Park may issue shares or convertible debentures to a person
resident outside India referred to in paragraph 1 in excess of 24 per cent provided it complies
with the ceilings specified in Annexure B.

3. Issue of shares by a company requiring the Government approval

A company which is engaged or proposes to engage in any activity specified in Annexure
‘A’ or which proposes to issue shares to a person resident outside India beyond the sectoral
limits stipula.:d in Annexure ‘B’ or which is otherwise not eligible to issue shares to a person
resident outside India, may issue shares to a person resident outside India referred to in
paragraph 1, provided it has secured prior approval of Secretariat for Industrial Assistance or.
the case may be of the Foreign Investment Promotion Board of the Government of India and the
terms and conditions of such an approval are complied with.

4. Issue of Shares by International effering through ADR and/or GDR
(1) An Indian company may issue its Rupee denominated shares to a person resident
outside India being a depository for the purpose of issuing Global Depository Receipts (GDRs)
and/ or Americ=n Depository Receipts (ADRs),
Provided the Indian company issuing such shares
(a) has an approval from the Ministry of Finance, Government of India to issue such
ADRs and/or GDRs or is eligible to issue ADRs/ GDRs in terms of the relevant

scheme in force or notification issued by the Ministry of Finance, and

(b)  is not otherwise ineligible to issue shares to persons resident outside India in
terms of these Regulations, and
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(c) the ADRs/GDRs are issued in accordance with the Scheme for issue of Foreign
Currency Convertible Bonds and Ordinary Shares (Through Depository Receipt
Mechanism) Scheme, 1993 and guidelines issued by the Central Government
thereunder from time to time.

(2)  The Indian company issuing shares under sub-paragraph (1), shall furnish to the Reserve
Bank, full details of such issue in the form specified in Annexure ‘C’, within 30 days

from the date of closing of the issue.

(3)  The Indian company issuing shares against ADRs/GDRs shall furnish a quarterly return
in the form specified in Annexure ‘D’ to Reserve Bank within fifteen days of the close of

the calendar quarter.

(4)  Pending repatriation or utilisation of foreign exchange resources raised in terms of
clause (1) the Indian company may invest the foreign currency funds in -

(a) deposits with or Certificate of Deposits or other instruments of banks who
have been rated not less than A1+ by Standard and Poor or P1 by Moody s for

short term obligations,
(b) deposits with branch outside India of an authorised dealer in India, and

(c) treasury bills and other monetary instruments with a maturity or un-expired
maturity of the instrument of one year or less.

S. Issue price

Price of shares issued to persons resident outside India under this Schedule, shall not be
less than

(a) the price worked out in accordance with the SEBI guidelines, where the issuing
company is listed on any recognised stock exchange in India, and

(b) fair valuation of shares done by a chartered accountant as per the guidelines
issued by the erstwhile Controller of Capital Issues, in all other cases.

6. Dividend Balancing

Where a company is engaged in any of the industries in the consumer goods sector,
specified in Annexure E, or in any other activity where the condition of dividend balancing has
been stipulated in terms of the provisions of Industrial Policy and Procedures notified by
Secretariat for Industrial Assistance, the cumulative outflow of foreign exchange on account of
payment of dividend over a period of seven years from the date of commencement of
commercial production to investors outside India shall not exceed cumulative amount of export
earning of the company during those years.

Provided that

(a)  the restriction under this paragraph shall not apply
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i) in respect of shares held in such a company by International
Finance Corporation (IFC), the Deustche Entwicklungs
Gesceischaft (DEG), the Commonwealth Development
Corporaticn (CDC) and Asian Development Bank (ADB).

ii) to a company that has completed a period of seven years from the
date of commencement cf commercial production,

(b)  in case of an existing company that has issued fresh equity to persons resident
outside India under these Regulations, the restriction shall apply to the fresh
shares from the date of their issue.

7. Rate of Dividend on Preference Shares

The rate of dividend on preference shares or convertibie preference shares issued under
these Regulations shall not exceed 300 basis points over the Prime Lending Rate of State Bank
of India prevailing as on the date of the Board meeting of the company in which issue of such
shares is recommended.

8. Mode of payment for shares issued to persons resident outside India

A company in India issuing shares or convertibie debentures under this Schedule to &
person resident outside India shall receive the amount of consideration for such shares —

i) by inward remittance through normal banking channels, or

ii) by debit to NRE/FCNR account of the person concerned maintained with an
authorised dealer/authorised bank.

9. Report by the Indian company

(1)  An Indian company issuing shares or convertible debentures in accordance with these
Regulations shall submit to Reserve Bank,
A) not later than 30 days trom the date of receipt of the amount of consideration,
a report indicating:

i) Name and address of the foreign investors
ii) Date of receipt of funds and their rupee equivalent

iii) Name and address of the authorised dealer through whom the funds have been
received, and

iv) Details of the Government approval, if any.

B) not later than 30 days }}om the date of isshe of shares, a report in form FC-
GPR together with,

gi) a certificate from the Company Secretary of the company accepting
investment from persons resident outside India certifying that
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(a) all the requirements of the Companies Act, 1956 have been
complied with;

(b)  terms and conditions of the Government approval, if any, have
been complied with,

(c) the company is eligible to issue shares under these Regulations;
and

(d)  the company has all original certificates issued by authorised
dealers in India evidencing receipt of amount of consideration in
accordance with paragraph 9;

(i)  a certificate from Statutory Auditors or Chartered Accountant indicating
the manner of arriving at the price of the shares issued to the persons resident
outside India.

10.  Permission for retaining share subscription money received from persons resident
outside India in a foreign currency account

Reserve Bank may, on an application made to it and on being satisfied that it is necessary
so to do, permit an Indian company issuing shares to persons resident outside India under this
Schedule, to retain the subscription amount in a foreign currency account, subject to such terms
and conditions as it may stipulate.

Annexure A
(See paragraph 2)
List of activities or items for which automatic route
of Reserve Bank for Investment from Persons Resident
Outside India is not available

1. Banking

2. NBFC’s activities in Financial Services Sector

3. Civil Aviation

4, Petrolecum including exploration/refinery/marketing

5. Housing & Real Estate Development sector for investment from persoﬁs

other than NRIs/OCBs.

6. Venture Capital Fund & Venture Capital Company

7. Investing companies in Infrasturcture & Service Sector
8. Atomic Energy & related projects

9. Defence and strategic industries

10. Agriculture (including plantation)
1L Print Media
12. Broadcasting

13. Postal services
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Annexure B
( See paragraph 2)

Sectoral cap on Investments by Persons Resident Outside India

Sector Investment Description of Activity/Items/Conditions
Cap
1. Telecommunications 49% 1) In basic, Cellular Mobile, paging and Value

Added Services, and Global Mobile
Personal Communications by Satellite
subject to the licence from Department of
Telecommunication of Government of

India.
100% - i) In manufacturing activities
2. Housing and Real Estate  100% ONLY NRIs/OCBs are allowed to invest

in the areas listed below :

a) Development of serviced plots and
construction of residential premises

b) Investment in real estate covering
construction of residential and commercial
premises including business centres and

offices
c) Development of townships
d) City and regional level urban

infrastructure facilities, including both

roads and bridges.
e) Investment in manufacture of building
) materials
f)  Investment in participatory ventures in (a)
to(e)above T
g) Investment in housing finance institutions

3. Coal and Lignite 49% i) in Public Sector Undertakings (PSU) and
50% ii) in other than PSUs
a)Where Private Indian companies are
setting up or operating power projects
as well as coal or lignite mines for
captive consumption;

b)For setting up coal processing plants
provided the company shall not do
coal mining and shall not sell washed
coal or sized coal from its coal
processing plants in the open market
and shall supply the washed or sized
coal to those parties who are supplying
raw coal to coal processing plants for
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washing or sizing.
c)For exploration or mining of coal or
lignite for captive consumption .

4. Drugs & 74% For bulk drugs, their intermediaries and
Pharmaceuticals Formulations (except those produced by
The use of recombinant DNA technology)

5. Hotel & Tourism 51% i) Hotels include restaurants, beach resorts,

and other tourist complexes providing
accommodation and/or catering and food
facilities to tourists.
ii) Tourism related industry includes travel

agencies, tour operating agencies and tourist
transport operating agencies, units
providing facilities for cultural, adventure
and wild life experience to tourists, surface,
air and water transport facilities to tourists,
leisure, entertainment amusement, sports,
and health units for tourists and

Convention/ Seminar units and organisations.

6. Mining 74% Exploration and mining of diamonds and
precious stones
100% Exploration and mining of gold and silver

and minerals other than diamonds and
precious stones, metallurgy and processing
7. Advertising T74% Adpvertising sector

8. Films 100% Film industry (i.e. film financing, production,
distribution, exhibition, marketing and associated
activities relating to film industry) subject to the
following:

i)  Companies with an established track record
in films, TV, music, finance and insurance

ii) The company should have a minimum paid
up capital of US $ 10 million if it is the
single largest equity shareholder and atleast
US $ 5 million in other cases

iii) Minimum level of foreign equity investment
would be US $ 2.5 million for the single
largest equlty shareholder and US$ 1 million
in other cases

iv) Debt equity ratio of not more than 1:1 ie.,
domestic borrowings shall not exceed equity

v) Provisions of dividend balancing would
apply.

9. Any other  sector/ 100% -

activity (other than those ‘
included in Annexure A)
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10.

11

12.

Annexure ‘C’
[Refer to paragraph 4(2) of Schedule I}

Return to be filed by an Indian company

who has arranged issue of GDR/ADR

Name of the Company
Address of Registered Office
Address for correspondence

Existing Business (Please give the
NIC Code of the activity in which
the company is predominantly
engaged)

Details of the purposes for which
GDRs/ADRs have been raised.

If funds are deployed for overseas
investment, details thereof.

Name and address of the
Depository abroad

Name and Address of the
Lead/Manager
Investment/Merchant Banker

Name and addresses of the Sub-
Managers to the issue

Name and address of the Indian
custodians

Details of FIPB approval (Please
quote the relevant NIC Code if the
GDRs are being issued under the
Automatic Route)

Whether any overall sectoral cap
for foreign investment is
applicable. If yes, please give
details.

Details of the Equity Capital

(2) Authorised Capital
(b) Issued and Paid-up Capital
(i) Held by persons Resident
in India

Before Issue

After Issue
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13.

14.

- 185

16.

17.

18.

Certified that all the conditions laid down by Government of lndla and Reserve Bank of India

(ii) Held by foreign Investors
other than
FlIIs/NRIs/PIOs/OCBs (A
list of foreign investors
holding more than 10 per
cent of the paid-up capital
and number of shares held
by each of them should be
furnished)

(iii) Held by
NRIs/P10s/0OCBs
(iv) Held by FIIs.

Total Equity held by non -
residents

(c) Percentage of equity held by
non-residents to total paid-up

capital
Whether issue was on private
placement basis. If yes, please give
details of the investors and

ADRs/GDRs issued to each of
them.

Number of GDRs/ADRS issued

Ratio of GDRS/ADRSs to
underlying shares

Issue Related Expenses :

(a) Fee paid/payable to Merchant
Bankers/Lead er
(i) Amount (in US $ etc.)
(ii) Amount as percentage to the
total issue.

(b) Other Expenses

Whether funds are kept abroad. If

yes, name and address of the bank.

Details of the listing arrangement :
Name of Stock Exchange
Date of commencement of trading

have been comphed with,

Sd/-

Chartered Accountant

Sd-
Authorised Signatory of
the Company



" 66 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEc. 3(i))

1w

/\nncxurc"l)"ﬂ
[Refer to paragr .ph 4(3) of Schedule 1]

Qu:: . terly Return

1. Name of Company

™~

Address

3. GDR/ADR issue launched on

4. Total No. of GDRs/ADRs

issucd
5. Total amount raised
6. Total interest earned till end of

quarter ,.
7. Issue Expenses and

commissions etc.

8. Amount repatiiated
9. Balance kept abroad
Details :

(1) Banks Deposits
(i1) Treasury Bills
(111) Others (Please specify)

10. No. of GDRs still outstanding

t1. . Company’s share price at the
end of the quarter

12. GDR price quoted on cverseas
stock exchange as at the end of
the quarter

Certified that funds raised through ADRs/GDRs have not been invested in stock market or real
estate.

Sd/- Sd/-
Chartered Accountant Authorised Signatory of
the Company
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Annexure E
(See paragraph 6 of Schedule I)

List Of 22 Industries In Respect Of Which Dividend
Balancing Is Applicable

1. Manufacture of food and food products

2 Manufacture of dairy products

3. Grain miil products

4. Manufacture of bakery products

5. Manufacture and refining of sugar (vacuum pan sugar factories)

6. Production of common salt

7. Manufacture of Hydrogenated oil (Vanaspati)

8. Tea processing

9. Coffce

10. Manufacture of beverages, tobacco and tobacco products

11. Distilling, rectifying and blending of spirits, wine industries, malt
liquors and malt, production of country liquors and toddy

12. Soft drinks and carbonated water industry

13. Manufacture of cigar, cigarettes, cheroot and cigarette tobacco

14. Manufacture of wood and wood products, furniture and fixtures

15. Manufacture of leather and fur/leather .products

1¢. Tanning, curing, finishing, embossing and japanning of leather

17. Manufacture of footwear (excluding repair) except vulcanised for
moulded rubber or plastic footwear

18. Manufacture of footwear made primarily of vulcanised or moulded
products

19. Prophylactics (rubber contraceptive)

20. Motor cars

21, Entertainment electronics(VCRs, Colour TVs, CD Players, Tape
Recorders) _

22, White goods(Domestic  Refrigerators, Domestic  Dishwashing

Machines, - Programmable Domestic Washing  Machines,
Microwave Ovens, Airconditioners).
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FORM FC-GPR
We (Name of the Indian Company)....................... “
declare that, being eligible to issue shares to non-residents under the automatic route of RBI, furnish ihe following
information in connection with shares issued.

I Name and address (Regd. office)
of the Indian company issuing
shares to non-residents
2 Whether existing company or
New company recently formed
3. Activities of the company
NIC Code Description
4. Particulars of shares issued

(a) Name and country of the foreign investor
(®) No. of sharés issued : (Furnish equity & preference separately)

No. of sharcs Face value of shares Total face value
Issue Price At Par (Rs.) . premium of Rs. per share
Total inflow on account of } Rs.

issue of shares to non-residents }
(including premium, if any }

vide original FIRC from (Bank)...........ccococoooiniiiiinnn enclosed.
(© (i) We are listed company; market related price per share is Rs.
OR
(ii) Other company ; Fair value of share is Rs.
5. Capital structure of the company
(after issue of sharcs as per item 4)
(Rupees)
Equity Preference
. Paid up capital
. (a) Non-rcsident Investment
" (i) NRIS/OCBs
(ii) Others
(b) Resident Investment
Total
HI. Existing percentage of }  NRI/OCBs %
non-resident investmeny } Others Yo
in the paid up capital H
[1I (a) as percentage of I] Total %
Declaration :
We hereby certify that
I We have carefully followed the procedure for issue of shares under the automatic route of RBL.
2. The foreign entity (ies) (other than individuals) to whom we have issued shares does/do not have any previous
joint venture or technical collaboration or trade mark agreement in India in the same or allied field.
3. We don't require an Industrial Licence under the Industries (Development and Regulation) Act, 1951 or in
terms of locational policy notified by the Government under the New Industrial Policy of 1991.
4, We are an SSI unit and the investment limit of 24% has been observed OR
We are not an SSI unit.
(Delete whichever is not applicable under signature)
5. Our proposal is within the sectoral policy/cap permissible under the automatic route of RBI.
6. Our proposal does not fall under sector (s) in which FDI is not permitted.
| o) OO O PR (name of the company/seal)
Signature
(Name) :
Date : *Designation :
Placc :

(*To be signed by Senior official/responsible person in the company)



[ 11—=9E 3(i) ] M AT TOTIH : STETYRY 69

SCHEDULE 2
{ See Regulation 5 (2) }

Purchase/sale of shares and/or convertible debentures of an Indian
company by a.registered Foreign Institutional Investor under
Portfolio Investment Scheme

1. Purchase/sale of shares and/or convertible debentures

)] A registered  Foreign Institutional Investor (FII) may, through the Securities and
Exchange Board of India, apply to the Rescerve Bank for permission to purchase the shares and
convertible debentures of an Indian company under Portfolio Investment Scheme. The
permission may be granted by Reserve Bank subject to such ternis and conditions as may be

considered necessary.

(2)  The registered FII permitted by the Reserve Bank under sub-paragraph 1, shall purchase
the shares/convertible debentures of an Indian company through registered brokers on recognised
stock exchanges in India.

(3)  The amount of consideration for purchase of shares / debentures shall be paid out of
inward remittance from abroad through normal banking channels or out of funds held in an
account maintained with the designated branch of an authorised dealer in India, in accordance
with these Regulations.

(4)  The total holding by each FII/SEBI approved sub-account of FII shall not exceed 10%
(ten per cent) of the total paid-up equity capital or 10% (ten per cent) of the paid-up value of
each series of convertible debentures issued by an Indian company and the total holdings of all
FllIs/sub-accounts of FlIs put together shall not exceed 24 per cent of paid-up equity capital or
paid up value of each series of convertible debentures.

Provided that the limit of 24 per cent referred to in this paragraph may be increased to 40
per cent by the Indian company concerned by passing a resolution by its Board of
Directors followed by passing of a special resolution to that effect by its General Body.

Explanation:

For arriving at the ceiling on holdings of FlIs, shares/ convertible debentures acquired
both through primary as well as secondary market will be included. However, the ceiling
will not include investment made by FII through off-shore Funds, Global Depository
receipts and Euro-Convertible Bonds.

(5) A registered FII may also be permitted to purchase shares/ convertible debentures of an
Indian company through. private placement/ arrangement, subject to the ceilings specified in
sub-paragraph (4) of this paragraph.
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2. Maintenance of account by a registered FII for routing transactions
of purchzse and sale of shares / convertible debentures

The Reserve Bank may, on application, permit a registered Foreign Institutional Investor
to open a Foreign Currency Account and/or a Non-resident Rupee Account with a designated
branch of an authorised dealer for routing the receipt of and payment for transactions relating to
purchase and sale of shares / convertible debentures under this Scheme, subject to the following
conditions:-

1) The account shall be funded by inward remittance through normal banking
chahnels or by credit of sale proceeds (net of taxes) of the shares / convertible
dcbentures sold on stock exchange.

it) The funds in the account shall be utilised for purchase of shares / convertible
debentures in accordance with the provisions of paragraph 1 of this Scheme or for
remittance outside India.

il)  The funds from Foreign Currency Account of the registered FII may be
transferred to Non-Resident Rupee account of the same FII and vice a versa.

3. Remittance of sale proceeds of shares / convertible debentures

The designated branch of an authorised dealer may allow remittance of net sale proceeds
(after payment of taxes) or credit the net amount of sale proceeds of shares / convertible
debentures to the foreign currency account or a Non-resident Rupee Account of the registered
Foreign Institutional Investor concerned. '

4, Investment by certain other investors

(1)) Reserve Bank may, subject to such terms and conditions as it may consider necessary
permit a domestic asset managemerit company or portfolio manager who is registered with SEBI
as a foreign institutional investor for managing the funds of a sub-account, to make investment
under the Scheme on behalf of:-

@) a person resident outside India who is a citizen of a foreign state ,or
(ii)  abody corporate registered outside India ,

Provided such investment is made out of funds raised or collected or brought from
outside India through normal banking channel,

(2) The application to Reserve Bank for permission under sub-paragraph (1) may be made
through SEBL

(3)  Investments permitted to be made under sub-paragraph (1) shall not exceed 5% (five per
cent) of the total paid-up equity capital or 5% (five per cent) of the paid-up value of each series
of convertible debentures issued by an Indian company, and shall also not exceed the over-all
ceiling specified in sub-paragraph (4) of paragraph 1 of this Schedule.
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SCHEDULE 3
[ See Regulation S (3) (i) ]
Purchase/sale of shares and/or convertible debentures by an NRI /OCB

on a Stock Exchange In India on repatriation and/or non-repatriation basis
under Portfolio Investment Scheme

A Non-resident Indian (NRI) or an Overseas Corporate Body (OCB) may purchase/sell
shares and/or convertible debentures of an Indian company, through a registered broker on a
recognised stock exchange, subject to the following conditions :

the NRI/OCB designates a branch of an authorised dealer for routing his/its transactions
relating to purchase and sale of shares/ convertible debentures under this Scheme, and
routes all such transactions only through the branch so designated,;

the paid-up value of shares of an Indian company, purchased by each NRI or OCB both
on repatriation and on non-repatriation basis, does not exceed S percent of the paid-up
value of shares issued by the company concerned;

iii) the paid-up value of each series of convertible debentures purchased by each NRI or

OCB both on repatriation and non-repatriation basis does not exceed 5 percent of the
paid-up value of each series of convertible debentures issued by the company concerned,;

iv) the aggregate paid-up value of shares of any company purchased by all NRIs and OCBs

does not exceed 10 percent of the paid up capital of the company and in the case of
purchase of convertible debentures the aggregate paid-up value of each series of
debentures purchased by all NRIs and OCBs does not exceed 10 percent of the paid-up
value of each series of convertible debentures;

Provided that the aggregate ceiling of 10 per cent referred to in this clause may be raised
to 24 per cent if a special resolution to that effect is passed by the General Body of the
Indian company concerned;

v) the NRI or OCB investor takes delivery of the shares purchased and gives delivery of

shares sold;

vi) payment for purchase of shares and/or debentures is made by inward remittance in foreign

exchange through normal banking channels or out of funds held in NRE/FCNR account
maintained in India if the shares are purchased on repatriation basis and by inward
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remittance or out of funds held in NRE/FCNR/NRO/NRNR/NRSR account of the
NRI/OCB concemed maintained in India where the shares/debentures are purchased on
non-repatriation basis;

vithe Overseas Corporate Body (OCB) informs the designated branch of the authorised
dealer immediately on the holding/interest of NRIs in the OCB becoming less than 60
per cent.

2, Report to Reserve Bank

The link office of the designated branch of an authorised dealer referred to in paragraph 1,
shall furnish to the Chief General Manager, Reserve Bank of India (ECD), Central Office,
Mumbai a report on daily basis giving the following details - '

a) Name of the Non resident Indian, or OCB.

b) Company-wise number of sharcs and/or debentures and paid-up valuc thereof ,
purchased and/or sold by each NRI /OCB.

3. Remittance/credit of sale/maturity proceeds of shares and/or debentures

The net sale/maturity proceeds (after payment of taxes) of shares and/or debentures of an
Indian company purchased by NRI or OCB under this Scheme, may be allowed by the
designated branch of an authorised dealer referred to in paragraph 1,

a) to be credited to NRSR account of the NRI or OCB investor where the payment for
purchase of shares and/or debentures sold was made out of funds held in NRSR account, or

b) at the NRI or OCB investof’s option, to be credited to his/its NRO or NRSR account,
where the shares and/or debentures were purchased on non-repatriation basis, or

¢) at the NRI1 or OCB investor’s option, to be remitt~ ! abroad or credited to his/its NRE/
FCNR/ NRO/NRSR account, where shares and/or debentures were purchased on repatriation
basis.
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SCHEDULE 4
{ See Regulation 5 (3) (ii) }

Purchase and sale of shares/ convertible debentures by a Non-resident Indian
(NRI) or an Overseas Corporate Body (OCB), on non-repatriation basis

1. Prohibition on purchase of shares/ convertible debentures of certain companies

No purchase of shares or convertible debentures of an Indian company shall be made
under this Scheme if the company concerned is a Chit Fund or a Nidhi company or is engaged in
agricultural/plantation activities or real estate business or construction of farm houses or dealing
in Transfer of Development Rights.

Explanation: For the purpose of this paragraph, real cstate business shall not include
development of township, construction of residential/ commercial premises, roads, bridges, etc.

2. Permission to purchase and/or sell shares/ convertible debentures of an Indian
company

Subject to paragraph 1, a Non-resident Indian or an Overseas Corporate Body may,
without any limit, purchase on non-repatriation basis, shares or convertible debentures of an
Indian company issued whether by public issue or private placement or right issue.

3. Method of payment for purchase of shares/ convertible debentures

The amount of consideration for purchasc of shares or convertible debentures of an Indian
company on non-repatriation basis, shall be paid by way of inward remittance through normal
banking channels from abroad or out of funds held in NRE/FCNR /NRO/NRSR/NRNR account
maintained with an authorised dealer or as the case may be with an authorised bank in India.

Provided that in the case of an NRI/OCB resident in Nepal and Bhutan, the amount of
consideration for purchase of shares or convertible debentures of an Indian company on non-
repatriation basis, shall be paid only by way of inward remittance in foreign exchange through
normal banking channels.

4. Sale/ Maturity proceeds of shares or convertible debentures

1) The sale/maturity proceeds (net of applicable taxes) of shares or convertible debentures
purchased under this Scheme shall be credited only to NRSR account where the purchase
consideration was paid out of funds held in NRSR account and to NRO or NRSR account at the
option of the seller where the purchase consideration was paid out of inward remittance or funds
held in NRE/FCNR/NRO/NRNR account.

i)Thie amount invested in shares or convertible debentures under this Scheme and the
capital appreciation thereon shall not be allowed to be repatriated abroad.

1319 G /2000—10



74 THE GAZETTE OF INDIA : EXTRAORDINARY _ [Part II—Skc. 3(i)]

SCHEDULE 5
| See Regulation 5 (4) ]

Purchase and sale of securities other than shares or convertible
debentures of an Indian company by a person resident outside India.

1. Permission to Foreign Institutional Investors for
purchase’of securities

A registered Foreign Institutional Investor may purchase, on repatriation basis, dated
Government securities/treasury bills, non-convertible debentures/bonds issued by an Indian
company and units of domestic mutual funds either directly from the {ssuer of such securities or
through a registered stock broker on a recognised stock exchange in India;

Provided that

i) the FII shall restrict allocation of its total investment between equity and debt
instruments (including dated Government Securities and Treasury Bills in the Indian capital
market) in the ratio of 70:30, and

i1) if the FII desires to invest upto 100 per cent in dated Government Securities including
Treasury Bills, non-convertible debentures/bonds issued by an Indian company, it shall form a
100% debt fund and get such fund registered with SEBI.

2. Permission to Non-resident Indian and Overseas Corporate Body for purchase of
securitics

(1) A Non-resident Indian or an Overseas Corporate Body may, without limit, purchase
on repatriation basis,

i) Government dated securities (other than bearer securities) or treasury bills or uerts of
domestic mutual funds;

i1) bonds issued by a public sector undertaking(PSU) in India;

ii1) shares in Public Sector Enterprises being dis-invested by the Government of India,
provided the purchase is in accordance with the terms and conditions stipulated in the
notice inviting bids.

(2) A Nen-resident Indian or an Overseas Corporate Body may, without limit, purchase
on non-repatriation basis, dated Government securities (other than bearer securities), treasury
bills, units of domestic mutual funds, units of Money Market Mutual Funds in India, or National
Plan/Savings Certificates.

3. Method of payment of purchase consideration

(1) A registered Forcign Institutional Investor who purchases sccurities under the
provisions of this Schedule shall make the payment for purchase of such securities either by
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inward remittance through normal banking chanaels or out of funds held in Forcign Currency
Account or Non-resident Rupee Account maintained by the Foréign Institutional Investor with a
designated branch of an authorised dealer with the approval of Reserve Bank in terms of
paragraph 2 of Schedule 2.

(2) A Non-resident Indian or an Overseas Corporate Body who purchases securities on
repatriation basis, under sub-paragraph (1) of paragraph 2 of this Schedule, shall make
payment either by inward remittance through normal banking channels or out of funds held in
his/its NRE/FCNR account.

(3) A Non-resident Indian or an Overscas Corporate Body who purchases securities on
non-repatriation basis, under sub-paragraph (2) of paragraph 2 ‘of this Schedule, shall make
payment either by inward remittance through normal banking channels or out of funds held in
his/its NRE/FCNR/NRO/NRSR/NRNR account.

4, Permission for Sale of Securities

A person resident outside India who has purchased securities in accordance with this
Schedule may (a) sell such securities through a registered stock broker on a recognised stock
exchange or (b) tender units of mutual funds to the issuer for repurchase or for payment of
maturity proceeds or (c) tender Government securities/treasury bills to the Reserve Bank for
payment of maturity proceeds.

S. Remittance/credit of sale/maturity proceeds

(i) In the case of a registered Foreign Institutional Investor who has sold securities in
accordance with paragraph 4, the designated branch of an authorised dealer referred to in sub-
paragraph (1) of paragraph 3 may allow remittance of net sale/ maturity proceeds (after payment
of taxes) or credit the net amount of sale/ maturity proceeds of such securities to the foreign
currency account or Non-resident Rupee Account of the FII investor maintained in accordance
with the provisions of paragraph 2 of Schedule 2.

(i)  In the case of a Non-resident Indian or an Overseas Corporate Body who has sold
securities in accordance with paragraph 4, the net sale/ maturity proceeds (after payment of
taxes) of such securities, may be

a) credited only to NRSR account of the NRI investor where the payment for purchase of
securities sold was made out of funds held in NRSR account, or

b) credited, at the NRI or OCB investor’s option, to his/its NRO or NRSR account,
where the payment for the purchase of the securities sold was made out of funds held in NRO
account, or

c) remitted abroad or at the NRI or OCB investor’s option, credited to his/its NRE/FCNR
/NRO/NRSR/NRNR account, where the securities were purchased on repatriation basis in
accordance with sub-paragraph (1) of paragraph 2 and the payment for purchase of.the securities
sold was made by inward remittance through normal banking channcls or out of funds held in
NRE/FCNR account.
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Form TS 1

Application for transfer of shares of a company rcgistered
in India by a non-resident to a person resident in India

Instructions :

to

The application should be completed in duplicate and submitted to the concerned Regional
Office of Reserve Bank under whose jurisdiction the Head/Registered Office of the
company, whose shares are to be transferred, is situated if the transferor is a foreign
company/f:-reign national resident outside India.

The application may be signed either by the transferor or the transferee attaching therewith
consent in writing of the other party or a copy of the sale/purchase agreement.

Documentation :

Photocopies of Reserve Bank’s approval(s) for acquiring and holding shares by the
transteror, if specific approval was grtanted by Reserve Bank for holding/acquisition of
shares, if applicable.

In case the shares proposed to be transferred are listed on a Stock Bxchange, a
certificate from a Chartered Accountant certifying the average quotation (average of
daily high and low) for one week preceding the date of application.

In case of u‘nlisted/thinly traded shares, valuation of the shares on basis of any valuation
methodology in vogue, if the total consideration is upto Rs.20 lakhs.

In case of unlisted/thinly traded shares where the total consideration exceeds Rs 20 lakhs,
two valuation certificates for the shares of the company, one from the statutory auditors of
the compary and the: other from an independent Chartered Accountant/SEBI registered
Category-I Merchant Banker.

Or

Documentary evidence showing Price Earnings (PE) and Book Value (BV) multiples of
Bombay Stock Exchange National Index (BSEN) for the calendar month immediately
preceding the date of application and a certificate showing the Earnings Per Share (EPS)
and Net Asset Value (NAV) of the shares of the company as per the latest audited Balance
Sheet.
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1. Particulars of the transteror
A. If the transferor is a corporate
body
() Name and address
(i)  Place of incorporation
(i)  Total sharcholding 1 the
investze company
(iv)  Particulars of Reserve Bank
approval/s for acquiring/
holding sharcs
v) Number and face value of
the sharcs proposed to be
sold/transferred
B. If the transferor is an individual
Q) Full name and address
(i)  Number of shares held in
the Indian company o
(1)  Reserve Bank’s |, approval
number/s and date(s) (f
any) for acquiring/ holding
the shares
(iv) Number and face value of
shares proposed to be
sold/transferred
2. | Particulars of the Indian company

whose shares are to be sold

/transferred
1) Name and address
1) Place of incorporation

1ii) Total paid —up capital

No. of shares

Amount

a) Equity
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b) Preference
c) Held by
Equity Preference
i) Non-resident : No. of | Percentage | No. of | Percentage to
shares | to total shares | total paid —up
paid-up preference
equity shares
shares
(a) Foreign nationals/
Corporate bodies [ other
than included in (b)
below]
(b) NRIs/Overseas corporate
bodies predominantly
owned by NRIs
ii) Residents:
(a) Indian Promoters
(b) Others
Total
Particulars of the buyers/transferee:
@) Name and address
(i) Place of incorporation -
Whether the shares arc quoted on a recognised Ycs/No
Stock Exchange ?
(i) Ifthe shares are quoted on the Stock Yes/No

Exchange, whether the sale is proposed
to be effected on the floor of the Stock
Exchange to the general public at the
prevailing market price?
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(i) 1f the sale (of the quoted share) is by way
of private arrangement, please furnish
the following:

(a) the average of quotations (average
of daily high and low) for onc weck
preceding the date of application
duly certified by a Chartered
Accountant. [item 2 under
Documentation]

(b) the proposed sale price

S. I the sale/transfer is of non-listed as well as
fisted but not regularly traded shares, the
proposed sale price [to be supported by a
Chartered Accountant's certificate as indicated
n Item 4 under Documentation]

6. Whether the transferor/transferee requires any
permission under the Companies Act/MRTP Act.
If so, whether such permission has been received
from the appropriate authority.

7. Reason for the prcposed sale/transfer of shares

8. Any other information which the applicant
wishes to furnish in support of this application.

I/We declare that the particulars given above are true and correct to the best of my/our
knowledge and belief.

Date ... (Stamp and signature of the transferor/
transferce as the case may be)

{F. No. 1/9/EC/97]
P. R. GOPALA RAO., Executive Director
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NOTIFICATION
Mumbat, the 3rd May. 2000
No. FEMA 21/2000-RB

G.S.R. 407(E).—In exercise of the powers conferred by clause (i) of sub-section (3) of Section 6, sub-section
(2) of Section 47 of the Foreign Exchange Management Act, 1999 (42 of 1999), the Reserve Bank of India makes the
following regulations, namely :—

1. Short title and commencement :-

1) These Regulations may be called the Foreign Exchange Management (Acquisition
and transfer of immovable property in India) Regulations, 2000.

ii) They shall come into force on 1% day of June 2000.
2, Definitions :-
In these Regulations, unless the context otherwise requires —
a) “Act’ means the Foreign Exchange Management Act, 1999 (42 of 1999);

b) ‘An authorised dealer’ means a person authorised as an authorised dealer under
sub-section (1) of section 10 of the Act;

c) ‘a person of Indian origin’ means an individual (not being a citizen of Pakistan or
Bangladesh or Sri Lanka or Afghanistan or China or Iran or Nepal or Bhutan),
who
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(1) at any time, held lndian passport;

or

(1)  who or either of whose father or whose grandfather was a citizen

of India by virtue of the Constitution of India or the Citizenship
Act, 1955 (57 of 1855);

d) ‘repatriation outside India’ means the buying or drawing of foreign exchange
from an authorised dealer in India and remitting it outside India through normal
banking channels or crediting it to an account denominated in foreign currency or
to an account in Indian currency maintained with an authorised dealer trom which
it can be converted in foreign currency;

e) the words and expressions used but not defined in these Regulations shali have
the same meanings respectively assigned to them in the Act.

3. Acquisition and Transfer of Property in India by
an Indian Citizen resident outside India:-

A person resident outside India who is a citizen of India may -

a) acquir¢  any  iminovable property in  India  other  than
agricultural/plantation/farm house, and

b) transfer any immovable property in India to a person resident in India.

c) transfer any immovable property other than agricultural or plantation
property or farm house to a person resident outside India who is a citizen
of India or to a person of Indian origin resident outside India.

4, Acquisition and Transfer of Property in India by a Person of Indian origin

A person of Indian origin resident outside India may -

(a) acquire any immovable property other than agricultural land/farm house/ plantation
property in India by purchase, from out of (i) funds received in India by way of
inward remittance from any place outside India or (ii) funds held in any non-resident
account maintained in accordance with the provisions of the Act and the regulations
made by the Reserve Bank under the Act;

(b) acquire any.immovable property in India other than agricultural land / farm house /
plantation property by way of gift from a person resident in India or from a person
resident outside India who is a citizen of India or from a person of Indian origin
resident outside India;

(c) acquire any immovable property in India by way of inheritance from a person
resident outside India who had acquired such property in accordance with the
provisions of the foreign exchange law in force at the time of acquisition by him or
the provisions of these Regulations or from a person resident in India;
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(d) transfer any immovable property in India other than agricultural land/farm
house/plantation property, by way of sale to a person resident in India;

(e) transfer agricultural land/farm house/ plantation property in India, by way of gift or
sale to a person resident in India who is a citizen of India;

(f) transfer residential or commercial property in India by way of gift to a person resident
in India or to a person resident outside India who is a citizen of India or to a person
of Indian Origin resident outside India.

5. Acquisition of Inmovable Property for carrying on a permitted activity:-

A person resident outside India who has established in India in accordance with the
Foreign Exchange Management (Establishmeni in India of Branch or Office or other Place of
Business) Regulations, 2000, a branch, office or other place of business for carrying on in India
any activity, excluding a liaison office, may ~

a) acquire any immovable property in India, which s necessary for or incidental to
carrying on such activity;

Provided that

i) all applicable laws, rules, regulations or directions for the time being in
force are duly complied with; and

ii) the person files with the Reserve Bark a declaration in the form IPI
annexed to these regulations, not later than ninety days from the date of
such acquisition;

b) transfer by way of mortgage to an authorised dealer as a security for any
borrowing, the immovable property acquired in pursuance of clause (a).

6. Repatriation of sale proceeds:-

(a) A person referred to in sub-section (5) of Section 6 of the Act, or his successor
shall not, except with the prior permission of the Reserve Bank, repatriate outside India the sale
proceeds of any immovable property referred to in that sub-section;

(b)  Inthe event of sale of immovable property other than agricultural land/farm house
/plantation property in India by a person resident outside India who is a citizen of India or a
person of Indian origin, the authorised dealer may allow repatriation of the sale proceeds outside
India, provided the following conditions are satisfied, namely:
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) the immovable property was acquired by the seller in accordance with the
provisions of the foreign exchange law in force at the time of acquisition
by him or the provisions of these Regulations;

(i)  the sale takes place after three years from the date of acquisition of such
immovable property or from the date of payment of final instalment of
consideration for its acquisition, whichever is later; and ;

(i)  the amount to be repatriated does not exceed (a) the amount paid for
acquisition of the immovable property in foreign exchange received

through normal banking channels or out of funds held in Foreign Currency
Non-Resident Account or (b) the foreign currency equivalent ,as on the
date of payment, of the amount paid where such payment was made from
the funds held in Non-Resident External account for acquisition of the

property;

(iv)  in the case of residential property, the repatriation of sale proceedslis
restricted to not more than two such properties.

7. Prohibition on acquisition or transfer of immovable
property in India by citizens of certain countries

No person being a citizen of Pakistan, Bangladesh, Sri Lanka, Afghanistan, China, Iran,

Nepal or Bhutan without prior permission of the Reserve Bank shall acquire or transfer
immovable property in India, other than lease, not exceeding five years.

8. Prohibition on transfer of immovable property in India :-

Save as otherwise provided in the Act or Regulations, no person resident outside India
shall transfer any immovable property in India:-

Provided that the Reserve Bank may, for sufficient reasons, permit the transfer, subject to
such conditions as may be considered necessary.
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1P1
( See Regulation 5 )

Declaration of immovable property acquired in India
by a person resident outside India

Instructions:

The declaration should be completed in duplicate and submitted directly to the Chief
General Manager, Exchange Control Department, (Foreign Investment Division — 1II), Reserve
Bank of India, Central Office, Bombay-400 001 within 90 days from the date of acquisition
of the immovable property.

Documentation:

Certified copies of letter of approval from Reserve Bank obtained under section 6(6) of
FEMA, 1999 (42 of 1999).

1 Full name and address of the
acquirer who has acquired the
immovable property

2| (a) | Description of immovable | (a)
property

(b) | Details of its exact location stating | (b)
the name of the state, town and
municipal/survey number, etc.

31 (a) | Purpose for which the immovable | (a)
property has been acquired

(b) | Number and date of Reserve | (b)
Bank’s permission, if any,

4 Date of acquisition of the
immovable property

5/(a) | How the immovable property | (a)
was acquired ie, whether by
way of purchase or lease

1319 GI//2000—12
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sources of funds.

(b) | Name, citizenship and address of | (b)
the seller/lessor
(c) | Amount of purchase price and | (¢)

I/'We hereby declare that —

(a)

the particulars given above are true and correct to the best of my/our knowiedge and

belief ;

(b)

no portion of the said property has been leased/rented to, or is otherwise being
aliowed to be used by, any other party .

Stamp

[F. No Y</EC/97]
P. R. GOPALA RAO, Executive Director
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establishment in India of a branch or office or other place of business by a person resident outside India, namely :

1.

NOTIFICATION
Mumbai, the 3rd May, 2000
No. FEMA 22/2000-RB

G.S.R. 408(E).—In exercise of the powers conferred by sub-section (6) of Section 6 of the Foreign Exchange
Management Act, 1999 (42 of 1999), the Reserve Bank makes the following regulations to prohibit, restrict and regulate

Short title and commencement:-

) These Regulations may be called the Foreign Exchange Management
(Establishment in India of Branch or Office or other Place of Business)
Regulations, 2000.

i) They shall come into force on 1st day of June, 2000.

Definitions:-

In these regulations, unless the context otherwise requires -

a)
b)

<)

d)

‘Act’ means the Foreign Exchange Management Act, 1999 ( 42 of 1999),

‘foreign company’ means a body corporate incorporated outside India, and
includes a firm or other association of individuals;

‘Branch’ shall have the meaning assigned to it in sub-section (9) of
Section 2 of the Companies Act, 1956 ( 1 of 1956),

‘form’ means a form annexed to these Regulations;

‘Liaison Office’ means a place of business to act as a channel of
communication between the Principal place of business or Head Office by
whatever name called and entities in India but which does not undertake
any commercial /trading/ industrial activity, directly or indirectly, and
maintains itself out of inward remittances received from abroad through

normal banking channel;

‘Project Office’ means a place of business to represent.the interests of the
foreign company executing a project in India but excludes a Liaison
Office;
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g) ‘Site Office’ means a sub-office of the Project Office established at the
site of a project but does not include a Liaison Office,
h) the words and expressions used but not defined in these Regulations, shall
have the same meanings respectively assigned to them in the Act
3. Prohibition against establishing branch or office in India:-

No person resident outside India shall, without prior approval of the Reserve
Bank, establish in India a branch or a liaison office or a project office or any other place
of business by whatever name called:

Provided that no approval shall be necessary for a banking company, if such
company has obtained necessary approval under the provisions of the Banking
Regulation Act, 1949,

4, Prohibition against establishing a branch or office
in India by citizens of certain countries:-

No person, being a citizen of Pakistan, Bangladesh, Sri Lanka, Afghanistan, Iran
or China, without prior permission of the Reserve Bank, shall establish in India, a branch
or a liaison office or a project office or any other place of business by whatever name
called.

5. Application to Reserve Bank for opening branch
or liaison or project office etc.:-

) A person resident outside India desiring to establish a branch or liaison
office in India shall apply to the Reserve Bank, in form FNC 1.

(ii) Where a person resident outside India has secured from an Indian
company a contract to execute a project in India, and

(a) the project is funded directly by inward remittance from abroad;
or
(b) the project is funded by a bilateral or multilateral International
Financing Agency,
or ,
(c) the project has been cleared by an appropriate authority;
or
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(d) a company or entity in India awaiding the contract has been granted
Term Loan by a Public Financial Institution or a bank in India for the

Project,

such person shall apply to the Reserve Bank in form FNC 1 for
permission to establish a Project or Site Oflice in India

(ii1) The Reserve Bank may grant permission subject to such terms and
conditions as may be cousidered necessary

Explanation:

For the purpose of this Regulation,

(i) ‘a bilateral or multilateral International Financing Agency’ means the
World Bank or the International Monetary Fund or similar other body;

(ii) “Public Financial Institution™ is a public financial institution as defined in
Section 4A of the Companies Act, 1956.

6. Activities which may be undertaken by the branch or office in India

€)) A person resident outside India permitted by the Reserve Bank under Regulation
5. to establish a branch or a liaison office in India may undertake or carty on any activity
specified in Schedule I or, as the case may be, in Schedule 11, but shall not undertake or
carry on other activity unless otherwise specifically permitted by the Reserve Bank.

(ii) A person resident outside India permitted by the Reserve Bank under Regulation
5, to establish a Project or Site Office in India shall not undertake or carry on any activity
other than the activity relating and incidental to execution of the project.

7. Remittance of profit or surplus

A person resident outside India permitted by the Reserve Bank under Regulation
5, to establish a branch or Project Office in India may remit outside India the profit of
the branch or surplus of the Project on its completion, net of applicable Indian taxes, on
production of the following documents, and establishing the net profit or surplus, as the
case may be, to the satisfaction of the authorised dealer through whom the remittance is

effected.
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1. For remittance of profit of a branch, -

a) certified copy of the audited balance-sheet and profit and loss account for the
relevant year,

b) a Chartered Accountant’s certificate certifying, -

i) the manner of arriving at the remittable profit,

ii) that the entire remittable profit has been earned by undertaking the
permitted activities, and

iii) that the profit does not include any profit on revaluation of the assets of
the branch.

1 For remittance of surplus on completion of the Project, -
a) certified copy of the final audited Project accounts;

b) a Chartered Accountant’s certificate showing the manner of arriving at the
remiitable surplus;

¢) income tax assessment order or either documentary evidence showing
payment of income tax and other applicable taxes, or a Chartered
Accountant’s certificate stating that sufficient funds have been set aside for
meeting all Indian tax liabilities; and

d), auditor’s certificate stating that no statutory liabilities in respect of the Project
are outstanding.
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vi)

vii)

viti)

Schedule !
[See Regulation 6(i))

Permitted activities for a branch in india of a
person resident outside India

Export/Import of goods
Rendering professional or consultancy services
Carrying out research work, in which the parent company is engaged.

Promoting technical or financial collaborations between Indian companies
and parent or overseas group company.

Representing the parent company in India and acting as buying/selling
agent in India.

Rendering services in Information Technology and development of

software in India

Rendering technical support to the products supplied by parent/group
companies

Foreign airline/shipping company

Schedule 11
[ Sce Regulation o(i)]

Permitted activities for a Liaison office in India of a
person resident ontside India

Representing in India the parent company/group companies

Promoting export import from/to India

Promoting technical/financial ~collaborations between parent/group

companies and companies in India.

Acting as a communication channel between the parent company and

Indian companies
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FNC 1
(See Regulation 5)

A. General Instructions to Applicants :

The application form only should be completed and submitted to the Chief General
Manager, Exchange Control Department (Foreign Investment Division), Reserve Bank of
India, Central Office, Mumbai-400001.

B.

Documentation :

)

iif)

English version of the certificate of incorporation/registration or
Memorandum & Articles of Association attested by Indian Embassy/Notary
Public in the country of registration.

Latest Audited Balance Sheet of the applicant company/firm.

In case of Project Office documentary evidence that the Project is funded by
bilateral or multilateral International Financing Agencies OR the project has
been cleared by the concerned regulatory authority OR the Indian company
has been granted term loan for the concerned Project by a Financial

[ParT II—SEC. 3(1)]

Institution or a Bank in India

2.

3.

1. i) Full name and address of the
applicant company/firm  [State

i)

ii)

whether the applicant is a
proprietary concern or
partnership firm  or  limited

company or public sector

undertaking or any  other

organisation
(Please specify).

ii) Date and Place of incorporation /

registration.
Details of capital

Paid-up capital

divided into

Free Reserves as per
. last audited Balance Sheet

Brief description of the activities
of the applicant

shares of

each
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4, FOR LIAISON /BRANCH OFFFICE '

) Value of goods imported from
and / or exported to India by
the applicant during each of
the last three years:

a) Imports from India
b) Exports to India

i) Particulars of existing arrangements
if any, for representing the company
in India.

iii)  Particulars of the proposed Branch/
Liaison Office

a) Details of the activities/services
proposed to be undertaken/
rendered by the office.

b) Place where the office will be
located.

5. FOR PROJECT OFFICE

If the office is to be opened on a temporary basis in
connection with any specific project or contract to be
executed in India by the applicant :

i) Brief description of the project/
contract, including terms of
payment / duration, etc.

ii) Place where the office will be located

iii) Whether the project office is
funded entirely by inward
remittances or by any other source
specified at B (iii)

6.  Any other information which the
applicant company wishes to furnish
in support of this application.

1319 GI//2000—14
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We hereby declare that :

i) The particulars given above are true and correct to the best of our knowledge and
belief
ii) Our activities in India would be confined to the fields indicated in column 4(iii)(a)

or 5(i)above;

iii) If we shift the office to another place, we shall intimate the Reserve Bank of
India; and

iv) We will abide by the terms and conditions that may be stipulated by Reserve
Bank of India if approval is given.

Place : (Signature of Authorised Official
of the Applicant Company)
Name:

Date: Designation:

[F. No. 1/9/EC/97]
P. R. GOPALA RAO, Executive Director

frreET
Hag, 3 WY, 2000
H. TAT 23/2000-3Trelt
AL 409( 31). —fadet g waiw arfufram, 1999 (1999 #142) #t v 7 F 39-umw (1) FwE (%) SRTI-

MRT (3), WRT 47 1 39-4T0 (2) ¥ WS (W) FR TR AR 1 @ o g et Rord Fo v @ weqait sk dusit
¥ frata ¥ ey ¥ Profafan fafee T &, aei

1. draasmalrurw

i) W REEA S AR gw ye (aageit s et = Rt
- R aarash, 2000 Fer sireT:

ii) ¥ uwel g7, 2000 @AY BT

2. yRwmr
w1 FRAfranl 3 s1a e dad F sreranflaa AW -

i) ofEfEE & RN gur udy aifufam, 1999 (1999 #T42) L7
£ .
i) T =l ¥ I A urr 10 | ITURT (1) ¥ . -
wRpa =f it 8, ot ey (e F s T ¥ L
FYoTET AR 3T URT 10 ¥ staier va =g ¥ yiftrpe sfar wnfier’
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iii)

iv)

v)

vi)

vii)

viii)

ix)

xi)

‘oftory 3% ¥ gAY Fata-smara 35 afefas, 1981 (1981 &t
28 ) ¥ staia wenfua - smara s s :

‘frafa ¥ aywor o o faed, o, g s arrar el siram §
IReRaa Bl 3 sawar  ofata gftr, wgx ar arg At & axgd
2T W ATHT A T AT TS 3 WA F oE W H et
Ay J o o wnfier §;

T2 a1 fFuar-ady g O @ § &R oy e % oifaia e
SIarey frata & day # - fata goor 3 @@ v ar o wls ar e
& 5T oy gt ¥ day W ¥y T enfer ¥, oy I fh o
%mﬁmmﬁ,

i § & Raformi 6 g der wid siftma d;

g A R F ey der g sl ¥;

‘giredae ¥ iy § 9 e um, Wy, T@iEd, e,
F_gyq Wehad, T ifte nregw o a1 ux A wax ) a1y Ay
o 7 g Tk 3= Y=, 9% 3IW i off A & RERea T srar e

‘e it ¥ 9% =i ar ot ifeda 8 /Y Rifeg s &
fif&e awor gega st s g,

‘wE-TEr ¥ R ¥ w0 et gura ) eaf 97 ar i 2 gat
RIS srerar fafaer- Fvfor difrar 3 frearT 3 acgeil allt Jarit
Frafa® gl o R F3 F yadee e nfsa weravia §,

w7 faframi 3 ygea g afoafle 71 fee e w1 3l avfirsafaadt ar
wHET: T8 el v S ifeferay 3 ffdee ¥

3. awgEitsit a3 Frafa ¥ dig 3 Qo

1) it ar o B w0 geaw AT sTyeaw w9 Y urer 2T 2 9 S,
R AR Bl off T Y SRt 91 dWiveda) o et sOaen w R
fafée giftmrdt @ ST ¥ Pt ot o 3 R o ¥ o Do yega wom
e gud & fife far s asaaer g derT & it Rt frsfiRaa
v - afte T ol et weeayol s8Ry Rar i wift -
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i)

2)

3)

4. w

argell ar Wit & yof frfa-ge: ar

ok frata & wog gof Fafo-gea o e T G st asar e,
O a% oo Sh Frafas R T ¥ asgeil ar diedat @ T 89
T AT & =i Rl Y e ¥ 1@ g9 e 89 #3706 Y,
afft za oo ¥ e R R afvedaT ar awgel w1 gof frafa-ges
(Frata ¥ g Iaw freaa far s aar o ar 98) e safr &
Wiz e ol ¥ o T Rar war d ar 3 fXar s )

aryond fAfge deard A2F W fFremfaa & st

WRE ¥ Ay F g g8 Toe fhar srar & & 59 Jantt & Faa &
daier ¥ ¥ fafradt o ke $ wnd ey T8 O, Frafas e o
o yege fBF 3T Jareil @ frafa w5 gwar 8, g ae 2@ frafa F
TRETEAEYT YT AT IUe Borareh el gur & i 3ge $3 i)
Y Afefran R v fafsrandt ar afufay % oieia & sTwarey
1= gl e fafremit ¥ Syl F iafa arRa ¥ yafia sa &
e o 8 |

fafran 3 ¥ SRR Bl ara ® By ), Frefeifaa amah 3 aggeit ot
Jarit wr FEk Swor ga e R S fFarsraward

*)

o)

m

)

)

7 g g At Srarelt aggeit® s g o yaR-wm:;
A ¥ S Qrara, G a8 396 ey 8 J7 T H OIS S

X YIS 1 3G BRI & ¥y Frgara femiRAt s ar Jan, Ndarar
AT F) SATIH AR F o Ja, WA AT AFIAT F MR H
Imwit ¥ steta sy e IEE STHS ¥ IR, Dafao- R

af axge:

Ty ofit iveday, fas a frafes 9 9w Qo o fe 9@ Je
TSI wIR TUY § oifers Al §;

IyWMTEETT age, s e fFrafaes 3t 78 S o f 39 JoT @
e Ty i T

R
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T) faRer ¥ alexefein afit/ar auma & e agas an argae & ¥
alx Qar wdg, avrd aaEiehyaumg & as 3 I8 a9
fafer & w6 ars #t 3rafr % Giay e i av™ 3nar fHarsng;

®) gAiafa® s ot 9 ges snanfad awd;

) Fm @R M =HER g F @i arg-fafeg =R #I S
it wfar @ Faffaa g SR 1,000 W{E SR ar 3uF
gaar YT ¥ 3t g &) aggd;

w) Frata ydestor siEel o gaa =R el & fasrg s
yAffafe fre s & fe erpaa fFrsfofae aegd

1) Rugel urd m arge, Rl sTyRiwalell/weafEl arT 3%
T A &b YIS W

2) Fyh srgfdwmaieil/usadfiral & sut % T A swafaa axgy;

3) Rl snyfimdafell/asafiral & scur-wraf & am aei wnd m
1 I Ao agge |
3) frorerer, yafera ofage i) grewet % AR s FEifaa
AT &1 giereemaT |
5.  aamasw-Fratas s ey wr o
fratas s fafafte g @ gega Seor o & @ gfaal ot ek
frafas w7 Rl ¥ % wtga so & g9 Y sRa @il wEr §®,
Zrenfiefy, faXel smur (fae 2R faffaa) sfafam, 1992 (1992 &1 22) &
g 7 % afaia faker st wEifRes s8I Az smaias- fAaias HiE dav
I faar s
6. TEmumEE & Q- = yiga Rearsmgan il
qron W1 Ry avg wdard g
®. e/ guEgw w3 S
1) i)  Shem/eadles b ¥ ewor O g sngad o & gl F gega
=T s

i) ONoT U @ fafbaq e s i iftrymiora 3 % s ar
Y NGFT Y& o vH/3ihS Rerd ¥ ¥ Famean srafera 1 99 it gud
gfer Wit a srad) & yEga 3 & o s S} &)
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. frwnt ® amon

2y i) O el ¥ Oron uF 3@ sifke gt Srary S Q) giedt ¥ yEga
fear s

i)  wifte SaTard Son U UX G SRR FHIA H A e NEon 9
Forgtas B X 207 S 3T 3G S IR B TRIA B, FSTEn A ¥ wie 9 S
o7 ¥ | = G AieT ST ark Oy uF Red 96 % fieean safed & 9
2T

1. GhRwwwnt g

3) i) Wﬁw&maﬁraﬁ%ﬁ/ﬂ%ﬁ/ﬁﬁmmiﬁ it %
Hiser 3 gieem B aetr o aRe ¥ ferd aedig dfreaR Qenfient o A
e ST & A7 FrEe gEehTer & ¥ fd W1t SR $ seagli forT %
yrftrger st S T gfeadl H yage fhar s

i)  wfeeaw et & AEF yfaal S 6wk S WEEa s gor e
ux O s ¥ % Feean srafera &1 990 it gEd wfe Faias # arny #1
27 ) Wit iU 3T Nl 3Rk o1u ure REg® fAeIg@ Ay

w, Tiord & oy dion o3 @ gad uia @t wgeieh o

yftrge SO FrEiT S W &Y 6 Ak fafgad w1 9 gEife $36
Ao/ wgEian, A =1 ey, Seew @ gEd 3k feeas Red 99
HTATET B TEIA HLM
7. QU YA H A"

T g SYFT AT = MR A1 g v w sl R
Ehwuamgﬁﬁ?mmaﬁ:ﬁmva%m7shrﬂﬁﬁﬂﬁ%ﬁﬁ:ﬁ[m%
Haiw 3 e G O # ofie Y Son % gwde ¥ X g 7 et s, e
a5 fawerfe -

F) Fratas vd @ fare safa § iy aita o 3us ng saawmideEs @

fta
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w) Wy ux ¥ RefEd tasy v faifaa e & sifan raer e

W)  Owon U W 3RefET go -

1) Wi g S s g i gea §;
2) e fata % ang wer ar diweaas & gl fata geg fAftea
T8 O auf fFafas IR & ado fafa o @ ge AR
A T WIS & Faah 7 S Jo Ured T T AT HIT o,
TBYE Y |
R LA T
w7 faframs & g, < aifaw tiasT o & aifiryry Y X & 39 e
J &, st Pt aver staa: amara % & f ugTAr § ofv 39 Aer F @
e WiEHRY % 5RT 36 et A sy

8. wreran Frata e grar- fafer

w19 o Rad & g0 arwren gt 1 &, Faifaa arer & gyl Frafa-geg
) T T AT Yiftrp =A% Treaw ¥ el g gau (gt 3 gar
a0 fafaaarastt, 2000 o fafafse Jfa I e s |

e IEHIoT

g fafaa s g, Faifaa e s aea § g9 s &, e ey ¥
faffray 3 & sfarfa gvon & 72t &, & Fa go ) fafafle safa o ageh
& fore QO mrer 3 Tt et goar it &t smvarelt el |y sira |

9. Tarw srafEr & vitay wrew Winedw & fata e st aget @t st

fFraffaa mer 2 diveaat & d@qof frafa ger 97 oftr el 9 B 3 o
% iR ager &) STt 3l w1 1 yerafa @) s -

aeret sret wrer 1 frate fiord F 9 arqmf ¥ wiee 6 aret ey & ey
&Y faar e, aef fraifaa arer & dyof ferafe goer &5 afer =1 gram, & @ st
FYEA B AT BT BT H 7St $ T A fOfr § v 9l F iaw witga srord @y
faar s
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agd 99 ¥, a1 w9 deg ¥ gafea @ gy S e ¥
3=, giftpa smardy, =9 d 1Y ggi 3N 3| SRur , genfafe, 6 wEeT srear
15 U8 IFT AT A GHAT 8 |

TEIHIOT

g fafqay & gares & e a5g § wa3 ©v ¥ dived=w F fafa % deu &
Fata s ada g fafa s oo Y arida g s

10. TawmRamorymal wfHala

Fr¢ =fasT wrer % Fara % d@day F o ol v o s 98 s et
e e svamey A1 3 JIram 1 ©: TE I 31 Y rafer S yraur o

Tt RTd F5, =9 71 3fra o vatey seor ¥, At vraf 3 i 0
F argufr Xar ¥

11. Fafogwdsit= g

Frata dad) swardsy frata & ardia seEr giRe B % gAY aia
q, gofafy, 21 B oy deftry Swon e ¥ sfefaa Wit sarard S gege
femar srar enfew -

et ¥AF-g9g X Rord 3% 7 o) PRl % orllw, miftiga sumurdt 21 Ra
! e srafer & vt & arx Fata dea sxaras, fafas 3 frEsor 3 9 SR
I TRASIT T G R HT et § |

12. Y@t @@

fafray 3 ) e ad gfager wre =@, wiftia s frafar  deEferr
Hrs1es e fAfm v wfed Qe yordl S 3919 arerar agel ¥ fore o1 ures
(R 3 3 TR 9INoT U 9T SEaI R A1 sk T8 A EHI HT gwar
%

YTt AT AT TGN H e X yorEl w R w9 I yd, it sarard
TG AT H I -
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F) Wmﬁﬁ!ﬁlﬁrﬁm Fa19 B 517 T Irerar ageh F e O
ST W yAEt ¥ <% 7 go ® 3 A€ B, smmar

@) o OO N i god, I R ST stear ayelt & A a9 ST I
yoE! ¥ e e eI A FHA U,

e g ures oY g S g3 seaai HiY X U UvER 399 Weh sE A o
gicra B 6 ae [ a3 giRE Y 3l Swon U sEamei AT ¥ TS, &
fafrl ¥ yasw ¥ e fFatas gowr sren fSaedt @, 399 5 13 s
TGN P fore 997 T yerdl #f e gof geur a9 enit ol R w fafrmy wry
fr=ifer et

13. Frata fog g

R TreT ar WiwedAEX & Fata ¥ ey o, Sas e fafay 3 & siata
Ao gL HIT F e F e ¥, Ff ff AT Rad I i agnfa F e
Irwar fod 9 F el % onfi= witpa srad & argafcd & fa=r <ar wi o &
T8 H LT AT HH HIA A TG F97 3rgar P Hria W FOn mFLaE FE Q

TE == faa -

i) A gr ey F e gran Gfalke s ¥ T 8wt B e
0% A Gar A & arear

i) e fafaaar ¥ stonia fafaf&e sraftr & ax e o gram e srar
8 arear ,

iii) fraifaa g ar dieaat & & A gre e (ed 96 swar Rad
¥ ¥ el & oniiv But witia =mard) 3%t armfa ¥ 7€ wdreh,
AR HE B, FIA & A% 7 1 WA F gof Fata gea o € a9
HIAT |

TYTC ¥ YraWTl 36 IS & Ta N O9 o oHrd Hriarey oy T8 3 st
e fafafise araftr gorer 7€ & sl o A= = wier ¥ frafa ¥ gof o
ITYAT WU (iii) H T AT FATAT & A, g &1 Jrar faffe ads &
T T e s |

1319 GL//2000—15
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14. wiay frata Rads g gd srgies s @
=, @.%ﬂ%.mrf&u‘{mmﬁuﬁr.

i «ff =i, Faer Rad Fo 9 qafqafn % omdr 3 s, Wit F 9w
Frf AT g8, IR A arg ant & u2 ) Ar A w)oAr @ sraeen ¥ sl ar
I T A FAruer an fash I R frad erg a ik o 7€) & st w9t war |

= TATYR O/ EGATINT 3nrfe 2 sttt Fata

1) % R T AT e ) @R ¥ A N T ¥ aeen F
St a1 = GIHR 71 e H R 7 &Y 7Y soar HfEe ¥ it a6 o
frafa, ara % SR frsor it s S @ grdsite gaar i & i et
3R Rad ¥ BT a0g-gaa v a1 g 'R Frifie fsar s |

i) FrafEtF Readwor ¥ fore yica ¥ Frafa-srare ¥ T & e
TS (Re) # Frda i I a1 il deem 31 %o syawer ¥ sfafa o fafa,
R ¥ BT a9a- w0g O giierper sarafEt sy gfere wraf wrr e 8o

. 3fr (T AR

WIRE  Fraffere wrer ¥ ey 3 e e ¥ SR are % geT S artere
HI A et sraer ¥ R R ¥eh 6 Y gireet i avvereasen 8ot |

15. yrarrst urfa o et

STet TTer A1 Wivedwy Frafa gt amey ¥, Ry Afis wof w afda B
ST Srafare 8, R sraftr wure O wit & aflt v v Fea A o A6
& e &, Red ¥, Q@ @0 ot saflda 9, forasy orer ar divedaT Yar § ar o
HIE AT WG AT T A9 &1 W IW@ § a7 w0 o7 fasd) o7 gawr fvar &, ar FBker
{ garar & S Su g A FrafiiRea a irer ST S gAY R afa &, (@) 3R
wIE A1 AT Aa7 S gt § O IS YA wr s S e, (@) 3R wF deyg
¥ R 4% s Rt arafr % siax Arer ar divedas o 78 war § a1 35
W 7 YT AT T far rar & Sl off wRReRy &, A 3w Rt oI g
e,

weret Rerd ¥ 3 Fker Ry iy o Pt <gep st ey o 1) @i o et
FTN AT =T I RO Y | |
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16. Tratat ox wfim qraw

(1) et P Prafas va ¥ et B war  afus qras (sars % g
ar wus A ww w3 8, fraias s afac e & ag as ghalkaa
-

i) AT draersr A Jrar gt @ fafer ¥ o ad % Jfa
vy .

i) S e W Xy, ser @t WX A& H ¥, oinT d2T ¥ o e
(CTTREGBNBR )+ 100 I UE=H ¥ 7= 7 or; 3T

iy  Oraem dedt yoRg 3W Wit Saidl % Araw i S aiee fEs
SRy 1 &t AT W e T

el Fratas 9 @ vy 5 fufa ¥ & ¥ a1fim Juam ) gita 9 [
¥ o ad ¥ starta stvra: swerar goia: e T8 X arar §, SfUH e 6
aer &Y Argghar SATST % T ¥ fore A Ymon, @ ad @5 3F arafu A

ga it ¥ arx, rd ¥ ¥ yafgarea & Rar € fGrar s

(2) 3qfafET (1) ¥ @woe (i) ¥ FifEa e ara & 8y g Wt s et
FHUT ¥ 7% grawn & 6 a1 gurar &Y wit % fofer § w6 9§ &) srafy & Fn me
1 Fraerar e o v , Fratas o Rad 3% o gafghea grasan simny

17. wfragamat #t fiod & o fdyrsrd &

1) oo O GieedEy ¥ Frata g fafae 3 % graurl woe ufage
e =i e, F st B s 8, Rad 3% o0 gRfma 3 F yase 3 &
wrer 1 gof vt wgeer =, Sy o w8, Frafaes e arsR S s B dw
g s aar ¥ s Rl (SNt aeIR WS Hre A e I ) s RO
& gr < 3N faer faeia 3 g g &, wrar A AR 1R & 51, gHa- 99T
¥ Aver At dheedE ¥ e off vaer A % e Fafa s deu 3 o Rl A S
frafa SFRs a7 fEd A % AT GiweaaT ar Freiast @ Ao A &
Frer g & s Frafas frata % gd 37 2@l S st sirenker ¥ ke §

sraft

H) OO G T YA AfaRell TR U =1 ke # fafAfde s
ST a7 yord ¥y I §;

@) faffés g S sega & sy ach o anon, Rad 3% ¥ aw
wop qatgaree ¥ e drsit s, gy srgeve aRRaferEr o ear #
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G.8,R, 409(E).—In cxercisc of the powers conferred by clause (a) of sub-section (1) and sub-section (3) of
Section 7. sub-section (2) of Section 47 of the Forcign Exchange Management Act. 1999 (42 of 1999). the Reserve Bank

NOTIFICATION
Mumbai. the 3rd May. 2000
No. FEMA 23/2000-RB

of India makes the following regulations relating to export of goods and services from India. namely :

1.

Short title and commencement :-

0] These Regulations smay be called the Foreign Exchange Management
(Export of Goods and Services) Regulations, 2000.

(i)  They shall come into force on 1st day of June, 2000.

Definitions :-

In these Regulations, unless the context requires otherwise, -

(i)
(if)

(i)

(iv)

™

‘Act’ means the Foreign Exchange Management Act, 1999 (42 of 1999) ;

‘authorised dealer’ means a person authorised as an authorised dealer
under sub-section (1) of section 10 of the Act, and includes a person
carrying on business as g factor and authorised as such under the said
section 10 ;

‘Exim Bank’ means the Export-Import Bank of India established under the
Export-Import Bank of India Act, 1981 (28 of 1981);

‘export’ includes the taking or sending out of goods by land, sea or air, on
consignment or by way of sale, lease, hire-purchase, or under any other
arrangement by whatever name called, and in the case of software, also
includes transmission through any electronic media

‘export value’ in relation to export by way of lease or hire-purchase or
under any other similar arrangement, includes the charges, by whatever
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name called, payable in respect of such.lease or hire-purchase or any other
similar arrangement;

(vi)  ‘form’ means form annexed to these Regulations;
(vil)  ‘schedule’ means schedule appended to these Regulations;

(viii) ‘software’ means any computer programme, database, drawing, design,
audio/video signals, any information by whatever name called in or on any
medium other than in or on any physical medium ;

(ix)  ‘specified authority’ means the person or the authority to whom the
declaration as specified in Regulation 3 is to be furnished;

(x) ‘Working Group’ means the Group constituted by the Reserve Bank for
the purpose of considering proposals of export of goods and services on
deferred payment terms or in execution of a turnkey project or a civil

construction contract;

(xi)  the words and expressions used but not defined in these Regulations shall
have the same meanings respectively assigned to them»in the Act.

3. Declaration as regards export of goods and services :-

¢)) Every exporter of goods or software in physical form or through any
other form, either directly or indirectly, to any place outside India, other than Nepal and
Bhutan, shall furnish to the specified authority, a declaration in one of the forms set out
in the Schedule and supported by such evidence as may be specified, containing true and
correct material particulars including the amount representing —

) the full export value of the goods or software; or

(i)  if the full export value is not ascertainable at the time of export, the value
which the exporter, having regard to the prevailing market conditions,
expects to receive on the sale of the goods or the software in overseas
market, and affirms in the said declaration that the full export value of
goods (whether ascertainable at the time of export or not) or the software
has been or will within the specified period be, paid in the specified manner.

(2)  Declarations shall be executed in sets of such number as specified.

(3)  For the removal of doubt, it is clarified that, in respect of export of services
to which none of the Forms specified in these Regulations apply, the exporter may export
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such services without furnishing any declaration, but shall be liable to realise the amount
of foreign exchange which becomes due or accrues on account of such export, and to
repatriate the same to India in accordance with the provisions of the Act, and these
Regulations, as also other rules and regulations made under the Act.

4, Exemptions :-

Notwithstanding anything contained in Regulation 3, export of goods or services
may be made without furnishing the declaration in the following cases, namely:

a) trade samples of goods and publicity material supplied free of payment;
b) personal effects of travellers, whether accompanied or unaccompanied;
c) ship’s stores, trans-shipment cargo and goods supplied under the orders of

Central Government or of such officers as may be appointed by the Central
Government in this behalf or of the military, naval or air force authorities in
India for military, naval or air force requirements;

d) goods or software accompanied by a declaration by the exporter that they
are not more than twenty five thousand rupees in value;

e) by way of gift of goods accompanied by a declaration by the -exporter that
they are not more than one lakh rupees in value,

f) aircrafts or aircraft engines and spare parts for overhauling and/or repairs
abroad subject to their reimport into India after overhauling /repairs, within
a period of six months from the date of their export;

g) goods imported free of cost on re-export basis;

h) goods not exceeding U.S.$ 1000 or its equivalent in value per transaction
exported to Myanmar under the Barter Trade Agreement between the
Central Government and the Government of Myanmar,

1) the following goods which are permitted by the Development
Commissioner of the Export Processing Zones or Free Trade Zones to be

re-exported, namely:

1) imported goods found defective, for the purpose of their
replacement by the foreign suppliers/collaborators;

2) goods imported from foreign suppliers/collaborators on loan basis;
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3) goods imported from foreign suppliers/collaborators free of cost,
found surplus after production operations.

i) replacement goods exported free of charge in accordance with the
provisions of Exim Policy in force, for the time being.

5. Indication of importer-exporter code number :-

The importer-exporter code number allotted by the Director General of Foreign
Trade under Section 7 of the Foreign Trade (Development & Regulation) Act, 1992 (22
of 1992) shall be indicated on all copies of the declaration forms submitted by the exporter
to the specified authority and in all correspondence of the exporter with the authorised
dealer or the Reserve Bank, as the case may be.

6. Authority to whom declaration is to be furnished
and the manner of dealing with the declaration :-

A. Declaration in Form GR/SDF

)] (i) The declaration in form GR/SDF shall be submitted in duplicate to the
Commissioner of Customs.

(i)  After duly verifying and authenticating the declaration form, the
Commissioner of Customs shall forward the original declaration form/data to the nearest
office of the Reserve Bank and hand over the duplicate form to the exporter for being
submitted to the authorised dealer.

B. Declaration in Form PP

@2 @ The declaration in form PP shall be submitted in duplicate to the authorised
dealer named in the form.

(i)  The authorised dealer shall, after countersigning the declaration form, hand
over the original form to the exporter who shail submit it to the postal authorities through
which the goods are being despatched. The postal authorities after despatch of the goods

* shall forward the declaration form to the nearest office of the Reserve Bank.

C. Declaration in Form SOFTEX

3) ) The declaration in form SOFTEX in respect of export of computer
software and audio/video/television software shall be submitted in triplicate to the
designated official of Department of Electronics of Government of India at the Software
Technology Parks of India (STPIs) or at the Free Trade Zones (FTZs) or Export
Processing Zones (EPZs) in India.

el
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(ii)  After certifying all three copies of the SOFTEX form, the said designated
official shall forward the original directly to the nearest office of the Reserve Bank and
return the duplicate to the exporter. The triplicate shall be retained by the designated
official for record.

D. Submission of duplicate declaration forms to the Reserve Bank

On realisation of the export proceeds, the authorised dealer shall, after due
certification, submit the duplicate of the GR/SDF, PP or as the case may be, SOFTEX
form to the nearest office of the Reserve Bank.

7. Evidence in support of declaration :-

The Commissioner of Customs or the postal authority or the official of Department
of Electronics, to whom the declaration form is submitted, may, in order to satisfy
themselves of due compliance with Section 7 of the Act and these regulations, require
such evidence in support of the declaration as may establish that —

a) the exporter is a person resident in India and has a place of business in
India;

b) the destination stated on the declaration is the final place of the destination
of the goods exported;

c) the value stated in the declaration represents —
1) the full export value of the goods or software; or
2) where the full export value of the goods or software is not
ascertainable at the time of export, the value which the exporter,

having regard to the prevailing market conditions expects to receive
on the sale of the goods in the overseas market.

Explanation :

For the purpose of this regulation, ‘final place of destination’ means a place in a
‘country in which the goods are ultimately imported and cleared through Customs
of that country.

8. Manner of payment of export value of goods :-

Unless otherwise authorised by the Reserve Bank, the amount representing the full
export value of the goods exported shall be paid through an authorised dealer in the
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manner specified in the Foreign Exchange Management (Manner and Receipt and
Payment) Regulations, 2000.

Explanation :

For the purpose of this regulation, re-import into India, within the period specified
for realisation of the export value, of the exported goods in respect of which a
declaration was made under Regulation 3, shall be deemed to be realisation of full
export value of such goods.

9. Period within which export value of goods/software to be realised :-

The amount representing the full export value of goods or software exported shall
be realised and repatriated to India within six months from the date of export :

Provided that where the goods are exported to a warehouse established outside
India with the permission of the Reserve Bank, the amount representing the full export
value of goods exported shall be paid to the authorised dealer as soon as it is realised and
in any case within fifteen months from the date of shipment of goods;

Provided further that the Reserve Bank, or subject to the directions issued by that
Bank in this behalf, the authorised dealer may, for a sufficient and reasonable cause
shown, extend the said period of six months or fifteen months, as the case may be.

Explanation :

For the purpose of this regulation, the “date of export” in relation to the export of
software in other than physical form, shall be deemed to be the date of invoice
covering such export.

10. Export on Elongated Credit Terms :-

No person shall enter into any contract to export goods on the terms which
provide for a period longer than six months for payment of the value of the goods to be
exported :

Provided that the Reserve Bank may, for reasonable and sufficient cause shown,
grant approval to enter into a contract on such terms.

11. Submission of export documents :-

The documents pertaining to export shall, within 21 days from the date of export
as, as the case may be, from the date of certification of SOFTEX form, be submitted to the
authorised dealer mentioned in the relevant declaration form:



[ = 1—T7E 3a)] TR T - 3P 153

Provided that, subject to the directions issued by the Reserve Bank from time to
time, the authorised deaier may accept the documents periaining to export submitted after
the expiry of the specified period of 21 days, for reasons beyond the control of the

exporter.
12. Transfer of documents :-

Without prejudice to Reguiation 3, an authorised dealer may accept, for
negotiation or collection. shipping documents including invoice and bill of exchange
covering exports, from his constituent {not being a person who has signed the declaration
in terms of Regulation 3) :

Provided that before accepting such documents for negotiation or collection, the
authorised dealer shail -

a) where the value declared in the declaration does not differ from the value
shown in the documents being negotiated or sent for collection, or

b) where the value declared in the declaration is less than the value shown in
the documents being negotiated or sent for collection,

require the constituent concerned also to sign such declaration and thereupon such
constituent shall be bound to comply with such requisition and such constituent signing
the declaration shall be considered to be the exporter for the purposes of these
Regulations to the extent of the full value shown in the documents being negotiated or
sent for collection and shall be governed by these Regulations accordingly.

13. Payment fc: the Export :-

In respect of export of any goods or software for which a declaration is required to
be furnished under Regulation 3, no person shall except with the permission of the
Reserve Bank or, subject to the directions of the Reserve Bank, permissicn of an
authorised dealer, do or refrain from doing anything or take or refrain from taking any
action which has the effect of securing —

® that the payment for the goods or software is made otherwise than in the
specified manner; or

(i) that the payment is delayed beyond the period specified under these
Regulations; or

(i)  that the proceeds of sale of the goods or software exported do not
represent the full export value of the goods or software subject to such
deductions, if any, as may be aliowed by the Reserve Bank or, subject to
the directions of the Reserve Bank, by an authorised dealer;

1319 GI/2000—20
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Provided that no proceedings in respect of contravention of these provisions shall
be instituted unless the specified period has expired and payment for the goods or
software representing the full export value, or the value after deductions allowed under
clause (iii), has not been made in the specified manner within the specified period.

14. Certain Exports requiring prior approval :-

A. Export of goods on lease, liire, etc.

No person shall, except with the prior permission of the Reserve Bank, take or
send out by land, sea or air any goods from India to any place outside India on lease or
hire or under any arrangement or in any other manner other than sale or disposal of such
goods.

B. Exports under trade agreement/rupee credit etc.

) Export of goods under special arrangement between the Central
Government and Government of a foreign state, or under rupee credits extended by the
Central Government to Govt. of a foreign state shall be governed by the terms and
conditions set out in the relative public notices issued by the Trade Control Authority in
India and the instructions issued from time to time by the Reserve Bank.

(ii) An export under the line of credit extended to a bank or a financial
institution operating in a foreign state by the Exim Bank for financing exports from India,
shall be governed by the terms and conditions advised by the Reserve Bank to the
authorised dealers from time to time.

C. Counter Trade

. Any arrangement involving adjustment of .value of goods imported into India
against value of goods exported from India, shall require prior approval of the Reserve
Bank.

15. Delay in Receipt of Payment :-

Where in relation to goods or software export of which is required to be declared
on the specified form, the specified period has expired and the payment therefor has not
been made as aforesaid, the Reserve Bank may give to any person who has sold the goods
or software or who is entitled to sell the goods or software or procure the sale thereof,
such directions as appear to it to be expedient, for the purpose of securing, (a) the
payment therefor if the goods or software has been sold and (b) the sale of goods and
payment thereof, if goods or software has not been sold or re-import thereof into India as
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the circumstances permit, within such period as the Reserve Bank may specify in this
behalf ;

Provided that omission of the Reserve Bank to give directions shall not have the
effect of absolving the person committing the contravention from the consequences

thereof.

16. Advance payment against exports :-

(1)  Where an exporter receives advance payment {with or without interest),
from a buyer outside India, the exporter shall be under an cbligation to ensure that —

i) the shipment of goods is made within one year from the date of receipt of
advance payment,

ii) the rate of interest, if any, payable on the advance payment does not exceed
London Inter-Bank Offered Rate (LIBOR) -+ 100 basis points, and

iii) the documents covering the shipment are routed through the authorised
dealer through whom the advance payment is received,

Provided that in the event of the exporter’s inability to make the shipment, partly
or fully, within one year from the date of receipt of advance payment. no remittance
towards refund of unutilised portion of advance payment cr towards pavment of interest,
shall be made after (e expiry of the said period of one year, without the prior approval of
the Reserve Bank. ' ,

(2)  Notwithstanding anything contained in clause (i) of sub-regulation (1),
where the export agreement provides for shipmeni of goods extending beyond the period
of one year from the date of receipt of advance payment, the exporter shall require the
prior approval of the Reserve Bank.

17.  Issue of directions by Reserve'Bank in certain cases :-

§)) Without prejudice to the provisions of Regulation 3 in relation to the
export of goods or software which is required to be declared, the Reserve Bank may, for
the purpose of ensuring that the fuil export value of the goods or, as the case may be, the
value which the exporter having regard to the prevailing market conditions expects to
receive on the sale of goods or software in the overseas market, is received in proper time
and without delay, by general or special order, direct from time to time that in respect of
export of goods or software to any destination or any class of export transactions or any
class of goods or software or class of exporters, the exporter shall, prior to the export,
comply with the conditions as may be specified in the order, namely ;
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a) that the paymient of the goods or software is covered by an
irrevocable leiter ot credit or by such other arrangement or
document as may be indicated in the order ;

b) that any declaration to be furnished to the specified authority shall
be submitted to the Rzserve Bank for its prior approval, which may,
having regard to the circumstances, be given or withheld or may be
given subject to such conditions as the Reserve Bank may deem fit
to impose ;

c) that a copy of the declaration to be furnished to the specified
authority shall be submitted to such authority or organisation as
may be indicated in the order for certifying that the value of goods
or software specified in the declaration represents the proper value
thereof.

(2)  No direction under sub-regulation (1) shall be given, and no approval
under clause (b) of that sub-regulation shall be withheld by the Reserve Bank, unless the
exporter has been given a reasonable cpportunity to make a2 representation in the maiter.
18. Project exports

Where an export of goods or services is proposed to be made on deferred
payment terms or in execution of a turnkey project or a civil construction contract, the
exporter shall, before entering into any such export arrangement, submit the proposai for
prior approva! of the approving authority, which shall consider the proposal in accordance
with the guidelines issued by the Reserve Bark from time to time.

Explanation:

For the purpose of this Regulation, ‘approving authority’ means the Working

Group or the Exim Bank or the autherised dealer

Scheduie
{ Refer to Regulation 3)

Form GR: To be completed in duplicate for export otherwise than by Post
including export of sofiware in physical form i.e magnetic
tapes/discs and paper media

Form SDF: To be completed in duplicate and appended to the shipping bi'l, for
exports declared to Customs Offices notified by the Central
Government which have introduced Electronic Data Interchange

(EDI) system for processing shipping bills notified by the Central

Government.
Form PP: To be completed in duplicate for export by Post.
Form SOFTEX: To be completed in triplicate for declaration of export of software

otherwise than in physical form, i.e. magnetic tapes/discs, and paper

media.
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EXCHANGE CONTROL DECLARATION (GR) FORM KO.
Original
Exporter finvoice No.& Date fSB No.& Date
IAR4/AR1A No. &
Jnle
O/ Cert No.& Date fimporter-Exporter Code No.
Consiguice
foxport Trade f export under:
Control
focferred Credit |
Point Ventures | J
Frupee Credit | )
Jothers [ |
I's Approval/Cir.No. & Date
Custom House Agent L/C.No. ’
Pre-Carriage by fPiace of Receipt [Fype of shipment :
foy Pre-Carrier Koutright Sale | |
) _JConsignment Bxport | ]
Vessel/Flight No. fRotation No. fothers ||
Fpeclfy)
fPort of Loading Nature of Contract:CIFf }/C&F [ |/FOB | }
Other {Specify) { |
{ort of Diacharge untry of Destination ixchange Rate U/S 14 of CA Curreney of
nvoice
T

No FMarks & No. No. & Kind of Pkgs.

Elnﬂslinﬂl Code & Description of
joods

(JumﬁiT.y Vnlue IFODB

JCotstainer Nos,

Net Weight
It ot
Total F_.- i s
X i Jm—
A sis of Kxge,.  Vvalue i3 ALk D

exporl value OR where not ascertainable, the

value which exporter expects {0 receive on the sale

» goods.
§FODB Value —
Prrcight
Ausiinnee Currency
{Commission Rale
Discount JAmotunt

[Other Deductions
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EXCHANGE CONTROL DECLARATION {GR} FORM NO.
Mis Export under L/C arrangements? Yes [ | No | | i FOR CUSTOMS
[ yes, name of advishE bank in india - K ustoms Assessable value Rs.
HRupccs
fauk tuough which payment is to be recelved
fxport Valie Verificd
| Customs Appraiser
hether Payment s to be received through the | ate of Shipment ] Customs Appraiser
ACU YES/NO
xclaration under Forelgn Exchange Management Act, 1999: 1/We hercby declare that 1/We am/fare the
*SELLER/CONSIGNOR of the goods in respect of which this declaration Is made and that the particulars glven
bove are true and that a)*the value as contracted with the buyer is the same as the full export value declared
verleaf/ b) *the full export valile of the goods is not ascertainable at the time of export and thai the vahic
ieclared is that which 1I/We, Having regard to the prevailing market-conditions, expect to recelve on the sale o
s in the overseas market.
m/Wc undertake that 1/We will deliver to the bark named herein the forcign exchange representing the full export
value of the goods on or before @ ..........ccovevveiieeinnnnienn. in the manner spcclﬂcd in the Regulations under th
IAct. 1/ We further declare that I/ We am/arc resident in India and 1/Wc have a place of busincess in India.
/Wc* am/arc OR am/are 1ot in Caution List of the Rescrve Bank of India.
Joatc................ (Slguatuse of Kxporter)

to warchouses establishied ontside India with the permission of (he Reserve Bank, the date of dellvery must bl

f Siate appropriate date of delivery which must. he within six months from the date of shipment, but for exports
ithin fiftcent months.

* Strike out whichever is not applicable

Y
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EXCHANGE CONTROL DECLARATION (GR) FORN NC.
Duplicate
Exporter lvoice No.& Date 81 No.&s Date
AR1/ARAA No.&
Dale
Q/Ceit No.& Date flmporter-kExporter Code No.
“onsignec
Jloxport Trade I export wder
K ontrol

{Dcterred Credit |

oint Ventures | |

li(!lp(-c Credit { )

I()Ih(:ls {1

hair's Approvnl/Cii.No. & Dale

>ustom | fousc Agent 1./ C.No.

’re-Carriage by

Wlacc of Receipt

I'ype of shipment :

Juy Pre-Cartier

JOUMght Snle { |

|

Consigninent lixpost | |
Vesscl/IFlight No. Rotation No. Oihers |
Specily)
ort of Loading Nattre of ContracCCIUF] |/ C&l | /O | | 1
-~ Other (Spectiy) | )
{rort of Discharge Country of Destination

F'Ixclmngc Rate U/8 11 of CA Cutieney ol
Havoice

IS.No [Marks & No. No. & Kind of Pkgs. BStatistical Code & Description of Quantity Value FOB
Goods
ntalnier Nos,
fNct W(:lELIn

Iross Weight

Total FOB Value in words

Analxsls of Exgrt !alue I Currcug. Amount

Full export valuc OR where not ascetainable, the

value which exporter expects Lo 1ccclve on e

Q1 Valuc

ssnle of Eo(xls.

“reight
nSYINNCe

Cutrency

~ Jcommission
Joiscount

Rarte

mount

~ Jother Deductions
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EXCHANGE CONTROL DECLARATION (GR} FORM NO.

Jis Exporl under L/C arrangemerts? yes | JNol} FOR CUSTOMS
f yes, naine of advlslns bauk in India CCustoins Asscssable valuc Rs.
pRupees

ank through which payment is to be received

Pixpott Value Verltied

[ Customs Apprsiser

a1 go shipped I fulif part

Quantity

[Value

hether Payment is to be recelved through the | Jatc of Shipment 1 Customs Appraiser
CU YES/NO

Jeclamtion under Foreign Exchange Management Act, 1999: i/We herchy declire that 1/We am/are ih
*SELLER/CONSIGNOR of the goods In respect of which this declamtion Is made aid thal ihe particulnis glvei
Wove are true and that aj*the value as contrncted with the buyer §s the snme as the full export vetoae dectnred
werlenl/ b} *the full export value of the goods Is not ascerininable at the fime of export nnd that the value
leclared 18 1thnt which 1/We, having regd to ihe prevailing market-conditions, expect 1o teceive on the snke of
Is in the overseas market.

/We undertnke that 1/We will deliver to the bunk nnmed herebn the foreign exchnange 1epresenting the full export
valuc of the goods on or before @ ......cooooiiveiiiciniinieenne in the manner specified In the Regolation minde onder
he Act.

—

B /We further declare that 1/ We am/are resident in India and 1/ We have a place of business in India.

¥ /We* am/are OR am/are not in Caution List of the Reserve Bank of India,

(Signaturc of Exporter)

Esmm appropriate date of delivery which must be within six months from the date of shipment, but for exports
o warchouscs established outside India with tir: permission of the Rescerve Bank, (he date of delivery must b
ithin fiflcen months.

* 8irike oul whichever is not applicable

FOR AUTHORISED DEALER'S USE

fIniform Code Number....covoeeveivieneeen.. .
*Indicate ( } in the box applicablc Datc of* {i) ncgotiation (i) reeeipt for collection. Bill No.........................
[Type of Bill* (1DA] J/(ii)DP | J/(lifOthers | ... (Specify)

Typc of shipment: *(l) Firm Salc Contract | |/(ijConsignment Basis | |/

HOthers § ] .........oeeeeseiesnn. . {Specify)
he OR Form was included in the Statemeant sent 1o the Reserve Bank wilh

khc R Return for the fortnight cuding.......................... BCHL OB e
- We certify nixd conflrm that we hnve recelived the (otat amount of........oooeeeenvenneninn.n

{Chrrency) (amount)

8 under being the procecds of exparts declaved on this form,

1

¢

L"
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Datc of Ciurrency Ciedit to Nostro Accomt n------------- Debit to NR Rupee Account Period of R
receipt 0} - Country of a Bank In --——------- Retin with
Conutry which the

renlisation ling
been reported

to R
I onr noune In the nnme of * Hetd with Held with *
B R Rl N5
() {2) () () (5] [0) 4]

* (Write the name of the concerned Indian Authoriscd Dealer Branch. ) Any other manner of receipt
[SPCCUY) . eneiinieiiiiiiiiensesntnesieusssueriasserasssetiitesssnestesssrnsnstssszsossasasstassssasnsacassisanssraserns

{Stamp & Signature of anthorised deaker)
DG
Adress:..

SPACE FOR USE BY RESERVE BANK OF Indin -

1319 GI//2000—21
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SDF
[See Regulation 3(1)]
(In duplicate)

Shipping Bill No. Date:

Declaration under Foreign Exchange Management Act,1999:

I/We hereby declare that 1/We am/are the *SELLER/CONSIGNOR of the goods in
respect of which this declaration is made and that the particulars given in the
Shipping Bill No.........cocevenananee. dated ...........coeeeeen. arc true and that (a) * the value
as contracted with the buyer is the same as the full export value declared in the above
shipping bill (b) * the full export value of the goods is not ascertainable at the time of
export and that the value declared is that which 1/We, having regard (o the prevailing
market conditions, expect to receive on the sale of goods in the overseas market.

I/We undertake that I/We will decliver to the bank named herein
.................................. ... The foreign exchange representing the full export value of
the goods on or before @........c.coooiiiiiiiiiiiniinn, in the manner specified in the

Regulations made under the Foreign Exchange Management Act, 1999. 1/We further
declare that I/We am/are resident in India and 1/We have a place of business in India.

1/We* am/are OR am/are not in Caution List of the Reserve Bank of India.

Date: ......oooiiiininn. (Signature of Exporter)

@ State appropriate date of delivery which must be within six months from the
date of shipment but for exports to warehouses established outside India with
permission of the Reserve Bank, the date of delivery must be within fifteen

months.

* Strike out whichever is not applicable.



[ [1I—8&98 3(i)] MIRA 1 TN : SAQERA 163

FOR AUTHORISED DEALER’S USE

Unifortm Code Number .....................
* Indicate( ) in the box applicable

Datc of () NCOUAON. ... e e e e
(ii) receipt for collection. ... .. e e
) BIINO. ..ot e e

*Typeof Bill ())DA [ Gi)DP[] (iii) Others[]......... (Specifyy

*Types of shipment (i) Firm Saie Contract (] (i) Consignment Basis [_] Others [].........(Specify)

The SDF Form was included in the Statement sent to Reserve Bank with the R Return for the fortnig cnding

Wec certify and confinn that we have received the total amount of ... ... as undcr being the proceeds of
exports declared on this form.

(Currency amount )

Datc of | Currcncy Credit to Nosiro Account in Debit 1o NR Rupce Account of a | Period of R
receipt e ! Bank in --—-—---ee—- Return with
(Country) (Country) which
rcalisation
been reported
to RBI
In our name in t(he namc { Held with us Held with*®* e
op&# ________ ——— e ——————m—— .
) (2) 3) (1) (5) ©) (V)
o Write the name of the concemed Indian Authoriscd Dcaler Branch.
Any other manner of receipl(SPecify)..... ....ccoocvieviviiiniiriiies v e

DAl ..

SPACE FOR USF BY RFESERVFE. BANK OF INDIA
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FORM : PP

EXCHANGE CONTROL
(EXPORTER'S DECLARATION)

ORIGINAL
Form Number:
(Please see ‘Notes to Exporters' overieaf)
1.(a) Name of the Post OffiCe.........cccccveiiiinianinisnenens N
(b) Number and date of Parcel Receipt................c.e0c0nses e
. EXpOrter's Nam@:.......ccoeiveiirecnsnaiainniinrasenanns for RBI
%7 Importer/Exporter Code NO:........coooiaeiioeiirnrenacs use)
Buyer's/Consignee’'s Name and address:...........cceuiennes T
5. Country of destNAtION. ... ..iveeviiinsnrissrineseniiacnnes -
6. Nature of contract*(i)CIF/(I))C&F/(lii)FOB/(iv)Others T 1
OPRCIY): tsieciriorerentorceuresasasasaatnraressonsasrnses ]
7. Date of despatch .......ccccveciiiinieinnisniiceninianaes
Type of shipment*()Outright Sale/(i))Consignment 11 1
xport/(i)Others (Specify) ...c.cceeiverreiiieirinnannnss )
0. DeSCription Of GOOS: .....ccoceeereeeeeecicrroserioseess N D I I
10. Quantity of goods: Unit ¢ ........ccoeeueen.n. Quantity................
11, Currency of Invoice.................
¢ Tonne/Kllogram/Litre/Cubic Metre/
Sq. Metra/Matre/Number/Others (Specify)] -

P _Where the full export 12. [Analysis of export value:
afue Is not Particulars urrency mount
scertainable,
value expected on sale
of
oods in the overseas Full Export value
rket may be shown )
) application tor F.0.B. vaiue
Ission
r
remittance/deduction
from the declared valu Freight
lon
ccount of agency ~
commission and/ or Insurance
discount will be | o
ntertained by the Q Discount (Rate....)
Reserve Bank or
uthorised dealer ) Agency Commission
nless
these have been (Rate....)
declared
on this form
(For Customs Use) 3. ustoms Assessable Value
Export Value verified Rupees)............ e
(Customs Appraiser)
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14, [If the export is made under general permission of the

Reserve Bank of India, Number and date of its approval....... T T L

15. [If the export is made under L/C arrangements, name of . )
dvising bank in India........... s oeerenenateeserernsrerenrraaeeretsnrnns T T71

16. [State if the payment Is to be received through the Asian
C1earing Union: *YeS/NO......e.eeeeereees ereerrereneeees T 11

17. Name & address of bank through whom payment {sto be B IR B
LT e TR P B I

I/we hereby declare that I/we am/are the *SELLER/CONSIGNOR of the goods in respect of which the declaration is
made and that the particulars given above are true and that *(a) the export value as contracted with the buyer is
the same as the full export value declared above /*(b) the full export value of goods is not ascertainable at the
time of export and that the value declared is that which I/we, having regard to the prevailing market conditions,
expect to receive on the sale of goods in the overseas market.

I/we undertake that 1/we will deliver to the bank named above the foreign exchange representing the full export

value of the goods on or before & ..........ccocviiiiiiiiciiinnnnne,

in the manner specified in the Regulations made

under the Foreign Exchange Management Act, 1999. I/we further declare that I/we am/are resident in India and
1/we have a place of business in India.

1/we* am/are not In the Caution List of the Reserve Bank of India.

am/are .

4 State approximate date of delivery which must be within six months from the date of shipment.

* Strike out whichever is not applicable.

For A.D.'s use)

(Signature of Exporter)
ate:
Stamp & Signature of Authorised dealer ddress
Pate:. . ...ciiieiiiiiaiiensns
Bank's Uniform Code No..........cccceeeene.
NOTES TO EXPORTERS
) his form should not be pasted on the Parcel.

2) The PP form procedure applies to postal exports to all territories outside India excluding Nepal and Bhutan.

iThe PP form should be completed in duplicate in all cases.

3) [The Original should be submitted by the exporter to the Post Office after having it countersigned by an
uthorised dealer In foreign exchange. The Post Offlce through which the goods have been despatched will
orward the Oﬂglnal to the nearest office of Reserve Bank of Indla.

) All documents relating to export of goods from India must be passed through the medium of an authorise
dealer In foreign exchange in India within 21 days of the date of shipment of the goods.

5) IThe amount representing the full export value of goods must be realised within six months from the date o

ipment.

flote :

Government of India/Indian financial institutions may conclude from time to time Special Trade Agreement
ith other countries providing for settlement of certain payments from the countries in a specified manne
r for exports to be financed from Government to Government Credits. Reserve Bank will advise authori
ealers of such arrangements by issue of circulars. Methods of payment specified In the individua
rrangements will have to be followed in such cases.

SPACE FOR USE BY RESERVE BANK OF INDIA
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Form Number:

FTORM : I'P

EXCHANGE CONTROL
(EXPORTER'S DECLARATION)
DUPLICATE

1.(a) ~IName of the POSt OFfiCe..........ccveereeeererernsacnraanns
(b) INumber and date of Parcel Recelpt.........ccc.coevveerenn..
. | e for RBI
3. Jimporter/Exporter Code NO:........ccceeuverennnreenn... use)
4. uyer's/Consignee's Name and address:......................
....................................................................................... i1 1
5. JCountry of destination..............covvevrieinieererncnnnns
[Nature of contract*(i)CIF/(ii)C&F/(iii)FOB/(iv)Others N
| S T
7. JDate of deSPAtCh ....coc.vvviveeirevriereeanianiennaean,
. Jrype of shipment*(i)Outright Sale/(ii)Consignment ] 1 1
I EExport/(H)Others (SPecify) ...........coccccvvenenerrenns
b. JDescription of goods: .........coccceernoerrenreneeereen.. 1 1 1
10. JQuantity of goods: Unit ¢ .................... Quantity..............
11. ICurrency of Invoice.................

¢ Tonne/Kilogram/Litre/Cubic Metre/
g. Metre/Metre/Number/Others (Specify)]

Where the full export

112. ~ JAnalysis of export value:

alue s not
scertainable,

lParticulars ICurrency

[Amount

Elue expected on sale

Full Export value

Ezods in the overseas
rket may be shown.

JNo application for

.0.8. Value

ermission for
mittance/

Joeduction from the

l-'reight

eclared value on
ccount

kf agency commission
nd/

nsurance

for discount will be

{Entertained by the

Discount (Rate....)

Reserve Bank or

-

uthorised dealer
nless

In Agency Commission

ese have been
eclared

KRate....)

jon this form

(For Customs Use)

13. Customs Assessable Value

Export Value verified

KRupees)........... reereasens J -

(Customs Appralser)
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14.

f the export is made under general permission of the

eserve Bank of India, Number and date of its approval....... 111

15. fif the export is made under L/C arrangements, name of
AVISING DANK N INAIA. .01 eiieiiseeieiiiiieeeeaesitereeerseeresiersensicrsesas i 11

16. fState if the payment is to be received through the Asian
IClearing Union: *Yes/NO.....ccccoveeiviiererrreeerereceenes 111

17,

ame & address of bank through whom payment is to be

BOCOIVEA.........evvvicreereneerieerinnneerecrreeeaaesesesssnnrereeeeneres

1/we hereby declare that I/we am/are the *SELLER/CONSIGNOR of the goods in respect of which the declaration is
made and that the particulars given above are true and that *(a) the export value as contracted with the buyer is
the same as the full export value declared above /*(b) the full export value of goods is not ascertainable at the
time of export and that the value declared is that which I/we, having regard to the prevailing market conditions,

expect to receive on the sale of goods in the overseas market.

I/we undertake that I/we will deliver to the bank named above the foreign exchange representing the full export

value of the goods on or before &

...................................

in the manner specified in the Regulations made

under the Foreign Exchange Management Act, 1999. I/we further declare that I/we am/are resident in India and
I/we have a place of businass in India.

I/we* am/are_not in the Caution List of the Reserve Bank of India,

am/are

4 State approximate date of delivery which must be within six months from the date of shipment.

* Strike out whichever Is not applicable.

For A.D.'s use)

(Signature of Exporter)

ate:

tamp & Signature of Authorised dealer

ddress

INOTE:

Al documents relating to export of goods from Indla must be passed through the medi um of an
fauthorised dealer in“foreign exchange in India within 21 days of the date of shipment of the goods.

FOR AUTHORISED DEALERS'S USE

Date of *(i)negotiation/(ii)receipt for coltection..............cccovviniiininnt Bill NO...ooviiiiiiiiniieiiineene
I*Strike out Type of bill *DA/(I1)DP/(HI)Others. ....c.vu.eurerererrsnnnsreeersens
[Whichever is Type of shipment: *(i)Firm Sale Contract/(})Consignment

ot applicable IBasiS/(I11)Others (SPECIFY).....uivenrenrenrreensieetrrnterenasensaenase

[The PP form was included in the Statement sent to the Reserve Bank with

khe R Return for the fortnight ending.
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We certify and confirm that we have received the total amount of v wewe .. . ....asunder being the
proceeds of exports declared on this form. (Currency) (Amount)

jDate of Currency ICredit to Nostro ebit to NR Rupee JPeriod of R Return
Receipt Account in | I Account of a bank ith which the
{country) In | realtisation has
(country) een reported to
Iin our Bin the HHeld with eld
ame name of ¥ S with ¥
A1) (2) 3) 4) (3) (6) . (7)

(¥ Write the name of the concerned Indian Authorised Dealer branch). Any other manner of receipt (Specify)

(Stamp & Signature of authorised riealer)
Date:. .. .. . ... ... . .
Address: e e e . .

Notes to Authorised Dealer:
1. lease ensure that the columns on the face of the PP form have been completed by tha exporter and that]

they have been duly authepticated by the Posta! authoilties wherever necessary.

IOn receipt of the full export value of the shipment declared on this form, the authotlised dealer will forward,

2.
o the Reserve Bank this duplicate copy of the form together with a copy of the Customs certified Shipper'
nvoice, duly certified. In respect of shipments made on consignment basis, the Account Sales received
rom the consignee in original in support of the proceeds actually realised should also be forwarded along
ith this copy of the form.

3. n case the net amount received falls short of the full export value declared on the form for reasons other

han deduction of bank charges, please indicate the authority conferred on the authorised dealers by
eserve Bank in terms of the Directions issued in this regard or the Reserve Bank of India’'s approvalf

umber and date for reduction.

|
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EXCHANGE CONTROL
SOFTWARE EXPORT DECLARATION (SOFTEX) FORM

(For declaration of Sofwarc Lxports through data-communication links
and reccipt of Royalty on the Softwarc Packages/Products cxported)

FORM NO: AB ORIGINAL

Namc and addrcss of the
cxporicr

STPI Centre within whose
jurisdiction the unit is
situated

Import-Export Codc Numbcr

Catcgory of exporter : STP/EHTP/EPZ/100% EOU/DATA unit

Buyer's name and address including
country and their relationship
with exporting unit (if any)

Date and Number of Invoicc

a) Whether ex